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Title: Statutory Resolution regarding Disapproval of Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement (Amendment) Ordinance, 2014 (No. 9 of 2014) and Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation
and Resettlement (Amendment) Bill, 2015 (Discussion not concluded).

HON. DEPUTY SPEAKER: Hon. Members, we shall now take up Item Nos. 8 and 9 together.
Now, Shri C.N. Jayadevan to move the Statutory Resolution.

SHRI C.N. JAYADEVAN (THRISSUR): I beg to move:

"That this House disapproves of the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
(Amendment) Ordinance, 2014 (No. 9 of 2014) promulgated by the President on 315t December, 2014."

THE MINISTER OF RURAL DEVELOPMENT, MINISTER OF PANCHAYATI RAJ AND MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): I beg to move:

"That the Bill further to amend the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement Act,
2013, be taken into consideration."

HON. DEPUTY SPEAKER: Hon. Minister, do you want to speak anything on this Bill?

SHRI CHAUDHARY BIRENDER SINGH: Sir, I will speak later on.

SHRI C.N. JAYADEVAN: Hon. Deputy Speaker, Sir, the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013 was passed almost unanimously in September 20133€; ..

SHRI MALLIKARJUN KHARGE (GULBARGA): Hon. Deputy Speaker, Sir, you are very senior and Shri Venkaiah Naidu is also very experienced. At least
let him explain the Ordinance. What is the Ordinance, why he has brought it, what is the purpose etc and then if you permit, the hon. Member will
move the Statutory Resolution and explain why it is not necessary.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): We have no objection.

SHRI MALLIKARJUN KHARGE: At least you should explain it so that the hon. Members may know about it. (Interruptions)

SHRI CHAUDHARY BIRENDER SINGH: Sir, the practice is, when there is a Statutory Resolution, the hon. Members who have moved it, would speak
first and I would give reply to that Statutory Resolution and then the Bill will be taken into consideration.

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Sir, they are opposing the Ordinance itself. So let them oppose the Ordinance. The hon.
Minister will reply.

SHRI C.N. JAYADEVAN: Hon. Deputy Speaker, Sir, the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013 was passed almost unanimously in September 2013 replacing the Land Acquisition Act, 1894 after thorough debate,

consultations and discussions, both inside and outside the Parliament. Now the NDA Government has promulgated an Ordinance on 315t December
2014 amending certain clauses in order to relax the requirements of consent and social impact assessment (SIA) survey for projects including
industrial corridors, social infrastructure projects including public-private partnerships (PPPs) in which ownership rests with the Government. As per
the principal Act of 2013, 13 central Acts specified in the Fourth Schedule had to be amended in order to make them consistent with the new Act
within one year i.e. by December 31, 2014. The NDA Government is giving this as a reason for bringing in the Ordinance. But the question is why
they waited till December 31, 2014. If the amendments were in favour of the poor they should have brought it as a Bill in Parliament and got it
passed unanimously.

Instead, this Ordinance was promulgated within days of the adjournment of the Winter Session, on 24" December. But along with the aim of
bringing the 13 Acts in line with the 2013 Act, it has knocked off infrastructure projects from SIA and consent provisions. So, I strongly oppose this
draconian Ordinance.

Now, I am coming to the details of the amendments mentioned in the Ordinance. Section 2 of the Ordinance seeks to replace the words, "private
company" wherever it occurs in the original Act by the words, "private entity". What is a private entity? It is defined in the Ordinance as 'any entity
other than a government entity or undertaking and includes a proprietorship, partnership, company, corporation, non-profit organisations or other
entity under any law for the time being in force'. This is such a wide definition that all sorts of private organisations and even individuals can be
covered.



According to section 3 of the Ordinance, the Government can acquire land for private hospitals and private educational institutions bringing them
within the ambit of "public purpose" in order to ensure better health and educational facilities in the country. But we have the experience of
allotment of land to certain private hospitals such as Apollo in Delhi who were allotted land free of cost on the pretext that the hospital would serve
the poor without any charges. However, these hospitals never provided free medical care to any citizen of the capital. The same fate will be there
about the private educational institutions also who would be allotted land free of cost. No poor student will be admitted to these institutions. The
Government will forcibly acquire land from helpless farmers, pay some price for the land, and then hand over the same free of cost to chosen
corporates in the name of some hospital or educational institutions.

In another amendment in the Ordinance the Government has done away with consent and social impact assessment for acquisition of land by the
private sector for a vast array of projects including projects under public-private partnership which is one of the most important and basic features of
the Land Acquisition Act, 2013.

The decision to do away with the social impact assessment for the projects is likely to create further ambiguity on the issue of rehabilitation and
resettlement. The social impact assessment was meant to identify the people and their assets impacted by the acquisition of land. Based on this
assessment, they were to be provided not only compensation but also packages for rehabilitation and resettlement. The assessment was to be
carried out by an independent party, not the district administration or the project developer. But by exempting the public and private sectors by this
Ordinance, it has effectively turned the clock back. It has returned the power of discretion back into the hands of the local administration in line with
the colonial-era Land Acquisition Law, 1894.

In the amendment to section 101 of the principal Act, the period for keeping the acquired land for projects lying unutilised has been changed from
"five years" to "the period specified for setting up any project or for five years, whichever is later". One can note the trick. The "specified period" can
be kept more than five years and can also be extended. This is a prescription to undo the provision of return of the land to its owner, despite
remaining unused for any long period. It is a bitter fact that the Government in collaboration with the corporates and the builder mafia has been
procuring land much in excess than the actual requirement. The land then remains unused for long periods as a result of which there is a natural
price rise and the land is ultimately sold at abnormally high prices and used for some other purpose. The latest CAG Report on special economic
zones says that the land which is acquired is not even used for industries and lies vacant for many years. It criticised developers including Reliance,
DLF and ESSAR for acquiring land but only using a fraction of it. If the acquired land is not used for industry where is the promised employment to
the displaced families?

As such, the provisions of the Ordinance show that the Government is out to weaken the Land Acquisition Act, 2013 with a clear intention of making
it pro-corporate and anti-farmers. Some of the most important features of the Act have been removed. The Act has been nullified to a large extent.

So, I, on behalf of the Communist Party of India, disapprove of the Right to Fair Compensation and Transparency in Land Acquisition Rehabilitation
and Resettlement (Amendment) Ordinance, 2014 and urge upon the Government to withdraw this Ordinance and the Bill. Thank you,

HON. DEPUTY SPEAKER: Motions moved:

"That this House disapproves of the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
(Amendment) Ordinance, 2014 (No. 9 of 2014) promulgated by the President on 31st December, 2014.

That the Bill further to amend the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
Act, 2013, be taken into consideration."
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SHRI K.N. RAMACHANDRAN (SRIPERUMBUDUR): Thank you hon. Deputy Speaker, Sir.

The House has now taken up the much-awaited Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
(Amendment) Bill, 2015.

As a humble Member of our AIADMK Party guided by our beloved leader, Revolutionary Leader, Puratchi Thalaivi Amma, 1 would like to point out
responsibly that whatever provisions that appear to be there call for a re-look by this Government.

The bone of contention between those with a conviction that they are thinking right and the so-called ultra-reformists is that whether we bat for
public sector or private sector. This is people's Gita. The law is for the people. The same law should not go against the people. This is the postulate
of our Amma also.

It is heartening to note that this Amendment Bill does not come in the way of the prerogative of the State Government to decide whether any
project for which lands are acquired by the Government, falls under the five prescribed categories. Such acquisition of lands should be given
exemption from the requirements of SIA, that is, Social Impact Analysis, and 'consent' provision, which is important, on a case to case basis. But still
clause 3 of this Amendment Bill is a cause of concern for us who believe in upholding the welfare of the Public Sector Undertakings and the welfare
of the people whose lands are acquired really for public purposes.

Globalisation and liberalization need not always mean privatization. We have amply demonstrated this view of ours. Our beloved leader, Makkalin
Mudalvar, our Amma took a bold initiative to purchase five per cent share that was to be shed by the NLC. It is a markable and remarkable action.
Yes, it is markable and remarkable in our State's history. Our Government of Tamil Nadu was against its dilution. It was proved beyond doubt that
our Government of Tamil Nadu is committed to protect the interest of the Public Sector Units and their employees and also the natural resources
that are our national assets.

Government apparatus must not be put in use to acquire lands to be handed over to the private sector. So, we have strong reservations about your
move to include private hospitals and private educational institutions for the purposes of becoming eligible for getting the acquired land.

Even at the time of the enactment of the 2013 Act, we have heard about the reported suspicious activities of various private sector players in
acquiring land at throw away prices from the poor to pre-empt the effect of this Act which is in place now. We have so many such experiences in the
previous Government. The previous Government in Tamil Nadu was reportedly facilitating this. We want to come clear on it.

Swallowing the serious criticisms levelled by the Opposition Benches about certain provisions of this amendment Bill, the Union Government brings
again this Bill now. I want to believe in this Government that they want to enhance the pace of industrial growth. I want to be fair. At the same
time, we must ask ourselves whether there can be a fair compensation if we do not arrive at a consensus. Our dynamic leader, Amma has always
been insisting that in matters involving national assets, a common view should be arrived at after meaningful talks. Really, this has come to an end.

This Government intends to expedite the process of land acquisition for strategic and development activities such as national security and defence of
India including preparation for defence production. This Government also wants to strengthen rural infrastructure including electrification and going
for affordable housing for poor. Apart from raising industrial corridors, going in for overall infrastructure and social infrastructure projects, such other
projects of public importance would be taken up seriously. We have no reservation about that. There is also something called 'consent’. We must
weigh this also.

When it comes to compensations to be paid to the land owners, I am to state that our State Government is in the process of finalising the rules for
implementing the Principal Act of 2013. We have also taken up the fixing of the multiplier factor for the majority of the rural areas at 1.25 times of
the market value and solatium.

An amendment to Section 24 (2) of the Act specifies that litigation period would be excluded for computation. The amended provision also provides
that the compensation under this provision can be deposited not only in a court but also in any account maintained for the purpose.

I would like to point out that our Government of Tamil Nadu guided by our dynamic leader, Amma passed a Bill comprehensively to amend this



Section to avoid unnecessary disturbance to Government projects.

We must be careful about forced acquisition. We need to ensure safeguards and appeal mechanism. We cannot afford to be silent on resettlement
and rehabilitation of those displaced. I hope that the Government is aware of the 'Urgency Clause' which is the most criticised section of the law.

Urging upon the Government to tread the path with utmost care, I am concluding. Thank you.

SHRI KALYAN BANERJEE (SREERAMPUR): Sir, today we are debating the Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement (Amendment) Bill, 2015.

Sir, at the outset, I on behalf of my party tell you that we are opposing the Bill one hundred per cent. We opposed it on a point when 2013 Bill came
with 80 per cent consent, if taken, and 20 per cent acquisition for the private enterprises and industrialists. That time also we opposed it.

Today also, we are opposing this Bill 100 per cent. I make it very clear to all my friends who are here. I also request them to oppose the Bill from the
core of their hearts for safeguarding the interest of the farmers of the country itself. Even if I do not get anyone with me, with our party, it is
relevant what Shri Rabindra Nathji had said in Bangla and I quote :

"Jodi tor shathe keu na ashe, tobe ekla chalo re"
Even if we have to go alone in the country, we will oppose this Bill 100 per cent.

Sir, we are having a background of this. In 2007, when nobody had raised his voice on behalf of the farmers, when land of farmers was acquired at
Singur for the Tata project, our leader Mamata Banerjee went on fasting for 26 days at Dharmtala for protecting the interest of the farmers. We
have a long history of struggle for the rights of the farmers. We have seen Nandigram. One of my brothers, Shri Suvendu Adhikari, is also here.
Mamatadi fought for Nandigram. My brother, Shri Suvendu Adhikari, who belongs to that place, also fought for it. We had a political fight there where
for the purpose of taking away the land at Nandigram, the then Government had ordered so many firings. A CBI investigation was also launched in
that incident.

Recently, at various places, we have been struggling for the rights of the farmers. Today also, we are protesting against the provisions of this Bill.
Very often, our Prime Minister quotes Mahatma Gandhiji and our friends also quote Gandhiji. I will just say that on 21 August, 1910, a letter from
Mahatma Gandhi to Madan Lal Gandhi said, and I quote :

"I, for one, am a farmer and I wish you all to become farmers or to continue as such if you have already become farmers. My way of life
has completely changed here. The whole day is spent in digging the land and other manual labour instead of in writing and explaining
things to people. I prefer this work and consider this alone to be my duty."

Sir, in Indian Opinion on 3.12.1910, Gandhi wrote about the farmers and I just quote it:

"Of course, the farmer is the father of the world, but it is his greatness that he is not aware of the fact. Those who devote themselves
to good works of any worth are not aware of their own goodness. Just as we breathe every moment but are not aware of the fact so
are good people by their very nature impelled to give expression to their goodness. They are not conscious that they deserve any credit.
They do not care to be honoured.”

Today, by way of this amendment, the honour of the farmers and the credit of the farmers of this country are being taken away. So far as the right
which has been recognized by the parent Act of 2013 is concerned, that provision also came even though we objected to 80 per cent purchase and
20 per cent acquisition. We had objected to that and were opposed to that.

Chapter II and Chapter III came by reason of a number of discussions between the then Minister and the leaders of all the political parties, but today
that right has been taken away. What do Chapter II and Chapter III contain? I will come to the details thereof later on. In one sentence, Chapter II
speaks about the determination of the social impact and the 'utility for the public purposes' which recognizes the rights of the farmers. That right is
being taken away by this amendment. Chapter III contains the provisions to safeguard the food security. This Chapter III is being taken away so far
as this Bill is concerned. Therefore, we are opposing this Bill tooth and nail.

Sir, through you, I would like to tell what this Bill is about. This Bill says that the provisions of Chapter II and Chapter III will not apply to certain
prajects. Why should it not apply to them? What has been given in it? It has been mentioned that in case of defence; in case of rural infrastructure;
in case of affordable housing; in case of industrial corridor; and in case of infrastructure and social infrastructure projects including projects under
public private partnership where the ownership of land continues to vest with the Government. By this amendment, the right of hearing of a farmer is
being taken away.

Where from does this right come? Earlier, it was in the Constitution in Article 31 (1) (a), which has been deleted. Now, Article 300A of the
Constitution has come, and this is a right of a property. Land is nothing, but right of a property of a person and that right of a property of a person is
being taken away without any hearing. How can I think about this? How can I reconcile a right of a farmer; a right of a land; or a right of a property
being taken away totally without affording any opportunity of a hearing? It is unfortunate. We have to think about it.

These projects were not there. You were speaking about urgency. If you read section 9 of the parent Act, it states that :

"Where land is proposed to be acquired invoking the urgency provisions under section 40, the appropriate Government may exempt
undertaking of the Social Impact Assessment study."



Therefore, a provision is there that if urgency is there or if you feel that it is urgent, then the parent Act itself has given power under Section 9. Why
are you taking away, in general, the right of the farmers of a hearing; social impact assessment; public purpose; hearing in public, consultation with
Panchayat, municipality, Gram Panchayat, etc.?

What is the social impact? The social impact is three-fold. Firstly, everybody should tell the views, that is, at the people's representative level,
Panchayat, municipality and also at State levels and if a view is there, then that view would be taken into consideration. What is the second impact?
If the view has come, then is it really having a utility for public purposes or not? This is being taken away. Thirdly, the valuable right of the farmers is
being taken away.

If you read the proviso being included in Section 3, it states that :

""Provided also that the acquisition of land for the projects listed in section I0A and the purposes specified therein, shall be exempted
from the provisions a€|".

What are you taking away? You are taking away the special provision given for land of the Scheduled Castes and Scheduled Tribes in the parent Act
where it has been mentioned that the acquisition should not be done in a routine manner at all unless in rarest of rare and exceptional cases you
should not touch the land of Scheduled Castes and Scheduled Tribes. By this Bill itself, the Government is taking away the right of that Scheduled
Caste and Scheduled Tribe in respect of their land. Now, it is not a case of rarest of rare, but it is a case of general nature in character, which is
being taken away.

What was the object? Kindly see in Section 4. It was to carry out a social assessment study in consultation with them. I have already referred to the
names, and it has to be given in consultation with them. The total social impact assessment, public hearing for social impact assessment, and
publication for social impact assessment everything has been taken away. There was an important provision in the statute, which is being tried to be
diluted by this Bill. It is mentioned here that :

"If the Expert Group constituted under sub-section (1), is of the opinion that, the project does not serve any public purpose or the social
costs and adverse social impacts of the project outweigh the potential benefits.".

Therefore, this provision is being taken away. We have seen in a number of cases where the acquisition has been undertaken, but ultimately the
acquisition has not been finalized and the farmers have not got back the land after the acquisition process has been started and compensation is
paid. Ultimately, it is being felt that the farmers are not getting back the land. Therefore, if this social impact study is not done, then how can you
determine whether it is for public purpose or not?

Sir, with great respect to any Ministers and with great respect to any administrative officers sitting in the air conditioned chamber, no one can
understand what the public purpose is at all. 'Public purpose' has to be understood by going into the field to ascertain whether that particular land
serves or sub-serves the said 'public purpose' at all or not. Very importantly, we have been fighting on the issue of food security. In fact, we faced
this situation at Singur, which has multi-crop irrigated land. Similarly, in Nandigram, the land is multi-crop irrigated land. One fine morning, an
industrialist who comes to Kolkata City, who wants to stay near Kolkata City, likes this multi-crop irrigated land, and it was given to that industrialist.
Why should you take multi-crop irrigated land? Section 10 is being diluted by this Bill, which is going to be amended. Therefore, it nullifies the whole
purpose.

In sub-section (3) of Section 10, a very important right has been given to the farmers. Wherever a multi-crop irrigated land is acquired under sub-
section (2), an equivalent area of culturable wasteland should be developed for agricultural use, or an amount equivalent to the value of land
acquired should be deposited. Under the scheme of the parent Act, wherever multi-crop irrigated land is acquired, then you will have to provide for
an alternative land for use by the farmers, along with whatever compensation is to be paid to them. That provision is also now being taken away.
Then, you stand to lose everything. By the process of Chapter III-A, every right of the farmers is being taken away. Therefore, we are opposing this
Bill.

Right from 2009, our leader repeatedly demanded and gave a written note to the then Government on how the social impact assessment system
should be introduced, and how the rights of farmers have to be protected even in case of compulsory acquisition of land by the Government for
discharging its sovereign functions. At that time, the then Ministers of the Government sat with our Chief Minister and discussed the matter at
length. In fact, the then Agriculture Minister accepted almost all the suggestions relating to Chapter II and Chapter III-A. It was discussed and
everyone including the Bharatiya Janata Party supported that Bill.

When Mamata Ji went on fasting for 26 days, at that time, the current Home Minister Shri Rajnath Singh, for whom we have great respect, visited
the place where Mamata Ji was fasting. He was with Did/ for nearly three to four hours. On that day, he spoke about the right of farmers. I do not
understand why Shri Rajnath Singh today is supporting this Bill. Whatever he spoke in 2009 at Kolkata was reflected in the 2013 Bill. Why is that
right being taken away? Why is that idea pertaining to the right of farmers, which Shri Rajnath Singh wanted to communicate to the nation, is being
taken away today? I have great respect for Shri Rajnath Singh. I just want to make a humble submission to Shri Rajnath Singh, who stood with us in
2007 for upholding the right of the farmers, that time is ripen again for him to come and stand up for the rights of farmers. The farmers should be
given their right, which is really a right of natural justice and nothing more than that.

Why do we need this social impact assessment? It has got two purposes. One is to ascertain whether it is really relevant for 'public purpose'. If it is
relevant, then fair compensation can be determined. For the purpose of determination of fair compensation, Chapters II and III are needed. You are
taking away the right to fair compensation, and you will be giving whatever market value is there. In Chapters II and III, the basic formula of



determination of fair compensation has been fixed. That is being taken away. I am opposing this Bill because this Bill is really changing the basic
structure of Chapter II and Chapter III. This amendment is nothing. They are just nullifying the object, the reason and the basic structure of the
Chapter II and Chapter III of the parent Act. The basic structure is being changed. I understand that they have a love for corporate. I understand
that they have to do only for the corporate. They are the Government for the corporate, by the corporate and of the corporate. Their purpose is for
the corporate. We can understand that part. But do not do this. ...(Interruptions)
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SHRI KALYAN BANERJEE: No, Sir. You are a tall man. I am a small man. You are a stalwart. I can appeal to you. You were also on this side. If I am
right, at that time also, you supported that Bill. You also had said that this Bill should be there. Why are you diluting it? Since you have raised this, I
have an appeal to make to you. What was your stand on that day? Take that stand today also. That is my appeal to you and nothing more than that.
The right of farmers cannot be nullified at all.

I will conclude it with just one quotation. An opinion of Gandhiji was published in Hindustan Standard on 6" December, 1944. 1 just quote:

"After all, this industrialization and large-scale production are only of comparatively recent growth. We do not know how far it has
contributed to the development of our happiness, but we know this much that it has brought in its wake the recent world wars. This
Second World War is not still over, and even if it comes to an end, we are hearing of a third world war. Our country was never so
unhappy and miserable as it is at present. City people may be getting big profits and good wages, but all that has become possible by
sucking the blood of villages. We do not want to collect lakhs and crores. We do not always want to depend on money for our work. If
we are prepared to sacrifice our lives for the cause, money is nothing. We must have faith and we must be true to ourselves, If we have
these, we shall be able by decentralizing our capital..."

This Bill is nothing. This Bill is an attempt to suck the blood of the farmers of this country. They want to suck the blood of the farmers. The
Government is having a social responsibility and is for the socialistic pattern of the country. The Government is not for the purpose of only making
profit. The Government has to think of the people at large. The Government has to think of the poor people at large. The Government has to first
give the priority to the farmers who are the backbone of our country itself. With this, I oppose this Bill one hundred per cent. I appeal to all my hon.
friends to kindly oppose the Bill from the core of their heart. I also say as Shri Scindia has said that tomorrow when this Bill will come for voting,
everyone should oppose this Bill tooth and nail and tell the people that this Government is the Government for the corporate. This Government is
anti-poor Government. This Government is anti-farmer Government. This Government will sell the country only to the industrialists. Let us oppose
this Bill.

SHRI TATHAGATA SATPATHY (DHENKANAL): Mr. Deputy Speaker, Sir, are we in 2015 or have we been dragged back to the British era of 1894
when the first land laws were enacted in India? This ordinance that is being sought to be made a law is obviously regressive and definitely
detrimental to the interest of the common men holding small tracts of land in the rural India.

15.45 hrs (Shri Hukmdeo Narayan Yadav in the Chair)

Mr. Chairman, Sir, lately you would have noticed that we are being bombarded with a word which is now sounding very detestable to all of us and
that word is development. When the word development is uttered I always wonder development for whom? Is it development for an Adani, for an
Ambani, for a Ruia, for a Wadia so that they build more airlines, they take up more lands, they take up initially all the small private ports and then
eventually government sell the major ports also? Development for whom? That is the basic question that troubles my mind.

We have seen in our State that many projects have been dumped on us. For example, a project of Vedanta aluminium and a project of POSCO steel
have been forced down our gullets as if we had to implement them. Everybody here now is in power in the States or has been in power at some time
or the other and all of us know that if a State Government and a Chief Minister is really anti people, a project like POSCO could have been done long
back. It would not have taken nine and a half years for just land acquisition.

We are proud to say this that today neither Vedanta could take Niyamgiri hills, nor POSCO could come up. It is not because Naveen Patnaikji is
anti development, it is because his ears are to the ground and his heart is with the people. That is why for 20 long years he has been in power in a
democratic country like India where people like you and you come and go. He is there, like it or not.

Land is an emotive issue for all of us Indians. Do not make such a law where the poor man loses his basic soul and that soul is his land. You are
building fortifications around bureaucrats and you are empowering them saying go out into the field and start making mistakes, nobody can touch
you. If to err is divine; to be correct is to be a bureaucrat. That is the power you are giving to the bureaucrats by this ordinance that you want to
make into a law now.

In my Constituency, many a time we have conflagrations in our villages. Everything gets burnt. Recently it happened in one of the large villages of a
Block called Bhuban in Dhenkanal District. Everything means every thing, Sir. Even their aluminium utensils melted. They had nothing except the
clothes on their backs. What did the villagers survived with? They survived with hope, hope based on the small pieces of land that they possess.
They know that they can go back and they can till their land and they can make their living. When their daughters are to be married they sell a
portion of that land and whatever little money they get they give it away and arrange the marriage. If their mothers and their fathers die, how do
they perform the last rights? It is by selling another small piece of land.



Everything depends on land in rural India. There is nothing that you can separate from land. The whole life exists on that. And today you are
talking about compensation? What is compensation? Do you think offering four times or four and a half times is compensation? Today, with the
inflation that your own Finance Ministry is repeating over and over again, what is the value of Indian Rupee five years hence? Do we realize that? Do
we even think of it, or are we so rich and so powerful that we do not mind spending Rs 5,000 for a household? Five years later, we will spend Rs
50,000. But what about the poor villagers whose sources of income are extremely limited and he has nothing but land? You have to remember this.

Sir, when we went for polls, the Biju Janata Dal had formed a committee to prepare an election manifesto where Mr. Bhartruhari Mehtab, the
humble eye and a few other colleagues were made Members and we drafted our party's policy, our guideline for the election manifesto because
most of our constituencies are affected by land acquisition, specially my constituency of Dhenkanal and Angul districts. We had taken up three
points. One, Panchayats must be consulted before acquiring land. Two, employment must be given for both girls and boys. It had to be assured.
Three, both land losers and Panchayats must be made shareholders in the company or economic or commercial activities that would follow on that
land. So, you have to make them a permanent shareholder to the project. We also suggested that the land cannot be acquired in the sense of being
sold. It had to be rented out so that a generation or two later; if the commercial venture still continues, the land holder or his heir apparent would be
getting the benefit of the rent from that land. So, this was a policy that dealt with permanence of benefits accruing to the people.

As you know, cultivable land continues to shrink globally. This is happening because cultivable land is being diverted for non-agricultural
purpose all across the world especially in India. The Food and Agricultural Organisation of the United Nations says that within 50 years with the
present rate of population increase, additional 300 million acres of land will be required to feed the population of the world. In India, between 2007
and 2011, those who are shrieking and shouting today and sitting in new seats, when they were in power, a little above 7,19,000 hectares of
cultivable land had been diverted for other purposes. It should be shameful for the people who enacted the previous law and it should be even more
shameful for these people who are planning to bring about another law, equally of bad taste and bad effect. Haryana alone lost 65,000 hectares in 5
years. This is something incredible. At a point of time in life, we thought that Haryana, Punjab and the Green Revolution were the three States. I am
basing my argument on Government record. In the last 5 years, 65,000 hectares of land has been lost. The previous Government- Government is a
continuous process- in its National Rehabilitation and Resettlement policy of 2007 had advised the States not to divert aerable land for non-
agricultural purposes. But sadly, the records show that no State adhered in spirit to this suggestion; unfortunately, not even your State of Bihar or
everybody's State of Gujarat.

There should be a clear-cut distinction between concentric projects such as power, steel, chemicals or engineering and linear projects such as
railway lines or even your so very popular industrial corridor. They have not clearly mentionied what will be the width of the industrial corridor. When
you are talking about a concentric project, the compensation being offered, the job security, the benefits to the panchayats and the benefits to the
families have to be dealt with completely separately. When you are talking about linear projects, there the situation has to be different and that has
not been clearly manifested in this Act.

They are talking about public purpose. What is public purpose? Defining it is also very important. For example, we have no opposition if a small
parcel of land is required for setting up an electric grid which is obviously for a public purpose and may require at the most something like 20 acres
or 30 acres of land. So, we wish to differentiate between the requirement of land for small projects and requirement of land for large projects.
Production of energy and such other activities cannot be labelled as service sectors any more. They are completely profit-making ventures. Land
acquired for such profit-making ventures should have a profit-sharing clause built into them.

They have mentioned about affordable housing but is it affordable housing for the urban or rural poor? I want to stress that the word 'poor' is
definitely welcome and we support that but what about housing like we have in the gated communities which are little islands of prosperity? If you
try to bring those into the Act, are you going to set a limit that any land acquired for housing for rural poor or urban poor will have a maximum limit?
Will that be specified?

As a Government, they have failed in the past. In the past nine-and-a-half months, you have also, as a Government, taken no steps towards land
mapping. Land mapping is an essential thing. This country has not had the benefit of land mapping. It would assist in categorising land into various
grades as per fertility and quality. Any irrigated land or land with potential for being irrigated must never be acquired. Land for industrial purposes
must be standardised as is internationally accepted. If there is a power project of 200 megawatts, what is the thumb rule? Is it one acre per
megawatt? So, is it essential to acquire only 200 acres of land or would the project developer acquire 700 acres? These are not dealt with, Who wiill
decide on compensation? Will it be the entity who is acquiring the land? They have brought in the word entity to replace the word enterprise. You
are now allowing single persons to have companies. So, will that entity decide what compensation will be given to people? Or, will it be the people
who decide what compensation they want? Or, will it be some babu sitting in some secretariat in Bhopal, Bhubaneswar or Chennai deciding what
compensation should be given?

Let us all accept this fact that today an average Indian never in reality registers the value of the land truthfully according to the amount of money he
or she gets for that land. This means, we always undervalue the land or plot of house or apartment. So, when we are talking about compensation,
what compensation are you going to give? Are you going to give the actual market value based on five or six registrations in the last five or six
months? That is not the true value. When it comes to circle rates, we have seen in Delhi how people are circumventing the circle.

As a political party and a party that is with the people of Odisha, we strongly oppose the elimination of the social impact assessment clause.

16.00 hrs

That is a very important thing and every industry, every project must have it. It is a pointless, mindless act to remove that because you do not know
what the voice of the people is.

Sir, you are talking about protests against land acquisition. It is wrong to assume that all these protests throughout the country are only for
compensation. No, it is not only for compensation. We also have to understand that people affected by loss of land are not land owners only. Every



Indian village, you would have seen in your constituency, might have some land holders, some agriculturists but there is a huge social back up. You
have the barber, the Doms who cremate the bodies and you have so many other set ups. From historical times we have had the social back up for
our villages to exist without industrialists interfering in their livelihood. So, if you enact this law you will break the backbone of that section of the
society who will have nowhere to go because they are not land losers yet they were dependent on people who were land owners. You have not
addressed that.

Our urban centres are already weak. Our water supply systems, drainage, power supply, energy, everything is already tottering even in a city like
Delhi. When you are breaking down the villages what do you expect? You expect all those people will migrate to the urban centres. Can our urban
centres handle that kind of an influx....(Interruptions) Sir, this is something new. #@ice, ¥3 31 Sen?
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oft eIt Jcuell: FAkGR, ST AT B T uw engal aicjem; Withdraw, withhold and rethink. By pushing this Ordinance into a law of this land you are
doing unthinkable damage to the people of India. Therefore, I beseech upon you, do not err and do not become blind in your support for the super
rich. Think of the persons who voted for you, who thought that a gentleman called, Mr. Damodardas Modi will probably bring succor to the hell that
the person had been exposed by the Congress. But, here, you speak against the Congress but you take a couple of steps, not one step, beyond them
to appease the super-rich. Do not do it. Therefore, I repeat, Sir, withdraw, withhold and re-think. Namaskar.
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SHRI JAYADEV GALLA (GUNTUR): Sir, I rise to speak on this important Bill which people and many political parties are perceiving as anti-farmer and
is taking away agricultural lands whose yields in some cases is as much as three times in a year. At the same time, there are also apprehensions
about removing the social impact assessment.

All T would like to say is that land acquisition has to be humane, participative, informed and transparent. If these principles are followed in
letter and spirit, I do not think there would be any hurdles in acquiring land be it for the purpose of industrial corridors or infrastructure or National
Highways or Defence or Railways or even for the purpose of building a capital as in the case of Andhra Pradesh for a new capital.

I am telling this with my own experience as a Member of the State Capital Committee on how we have been able to pool more than the targeted
30,000 acres of land for building the new State capital of Andhra Pradesh as 29 villages that fall under the capital region are in my constituency.

Before talking about the Land Pooling Scheme, I would just like to share some statistics because there has been a lot of discussion about the
percentage of population dependent on agriculture. The Members who spoke earlier also talked about this. Seventy per cent of our population are in
the rural areas. But those 70 per cent are not dependent on agricultural income, contrary to what many Members have said. Out of that 70 per cent,
30 per cent are dependent on non-agricultural income; 20 per cent are partially dependent on agricultural income; and only 20 per cent are primarily
dependent on agricultural income. So, out of 120 crore population, 24 crores are primarily dependent on agricultural income; 26 crores are partially
dependent on agricultural income; and 36 crores, who are in rural areas, have no agricultural income at all; and 30 per cent are urban. So, I would
like to make that clarification.

I will confine myself to bring to the notice of this august House how the Government of Andhra Pradesh, under the leadership of Shri Nara
Chandrababu Naidu Garu, was able to craft a new Land Pooling Model and acquire the required land through a humane, participative and directly
involving farmers, landowners and other people, not only by giving them the share in the developmental process but also showing them the way how
they can get out of the vicious cycle of debt.

Under this Model, land parcels are pooled from the owners through a voluntary process with no immediate cash payments to them. An agency called
the Capital Region Development Authority has been created which would develop this land and handover a portion of the developed land with
modern infrastructure to the landowners in proportion to their land holding and contribution. Here, what we have done is, say for example we have
500 acres. Half of the land, that is 250 acres would be used to create common assets, such as roads and social infrastructure and the other half
would be shared equally between landowners and the Government. Secondly, the landowners are exempted from payment of stamp duty,



registration charges, land conversion charges and other taxes for the land so developed by them. In its share of land, the Government will build
world-class infrastructure and common amenities, including the capital complex within three years. The Government proposes to develop the capital
in six zones of 800 acres each and hand over the developed land share to the land owners in the zone his land was originally pooled from.

We have also taken steps to protect the interests of 12,000 tenant farmers and landless labourers by paying monthly compensation through the
Capital Region's Social Security Fund, besides waiving Rs. 200 crore worth of farm loans taken by about 22,000 farmers. I am proud to say that this

is the first of its kind model in the country done on such a large-scale, through pro-active and voluntary participation of landowners. In fact, on 8t
December, 2014, the Chief Minister of Andhra Pradesh has made an upward revision of 50 per cent additional developed commercial land and two-
third increase in annuity payments to fertile lands of farmers.

We also know how almost every Government becomes unpopular, be it at Nandigram or Singur in West Bengal, Bhata Parasul in Uttar Pradesh or
mining areas of Odisha with large-scale acquisition, but here in the case of Andhra Pradesh, it is the other way round. Our Chief Minister, Shri Nara
Chandrababu Naidu Garu is all set to become highly popular with his win-win Land Pooling Model and offer a lasting solution to the land procurement
woes of the country.

With these observations, I recommend to the Government to consider modifying the proposed legislation on the lines of the Land Pooling Model of
Andhra Pradesh to make it a win-win situation for both the landowners, the farmers and also the procurer. Thank you.

SHRI B. VINOD KUMAR (KARIMNAGAR): Mr. Chairman, Sir, thank you. Today we are debating the Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement (Amendment) Bill, 2015. This Bill is introduced to amend the parent Act which was passed in the
year 2013.

The first Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement Bill was introduced in this House

on 17t May, 2012. This Bill was referred to the Standing Committee, the Chairman of that Committee was the present hon. Speaker. They discussed
the Bill at length for a period of 8 months. The Bill was introduced in this House by the UPA Government after that, The present Government, which
was the principal Opposition Party then, supported this Bill /n toto. I do not know for what reason the present Government is introducing this Bill!
After passing the Bill, when the Act came into force, many of the States have not yet framed the rules which they are supposed to frame under
Section 112 of the Act. In fact, the Act is not at all in force, I mean to say, many of the States have not yet tried this Act. So, no State Government
has faced any problem. Had there been any problem while enforcing the Act, yes, this Parliament could have discussed such difficulties and we can
bring forward any amendment, if necessary. I would like to know from the hon. Minister which State Government and which Chief Minister have
reported to this Government saying that while enforcing the Act, they are facing trouble and problems. First, the hon. Minister should inform this
House about that. Later on, we can discuss what are the proposals of the Government in this Bill. We can discuss them at length.

The Standing Committee, in its Report, had seriously discussed the social impact assessment and the consent clause. All the Members, who have
spoken just now, are concerned only with two clauses: the social impact assessment clause and the consent clause which are supposed to be
removed from the main Act.

Next, through this Bill — through the Ordinance, which they have already brought in — they are adding Chapter-IIIA, Section 10A. Through that, they
are going to amend the parent Act. It contains five categories of projects that are exempted from the provisions of Chapter-II and Chapter-III in the
parent Act. The crux of the issue is this. This is the essence of the Ordinance and it removes the requirements of the consent and social impact
assessment from the process of land acquisition. As per this section, land acquisition can now be carried out for private entities and PPP projects
without requiring any consent whatsoever from the affected persons. Earlier, for Government acquisition, it was mandatory and consent was
required from 80 per cent of the affected families and 70 per cent for the PPP projects. Through this Section 10A, they want to remove the consent
clause as well as the social impact assessment clause.

Sir, they are now replacing the words "private company" with "private entity." What do they mean by "private entity?" Private entity' is anything other
than the Government entity. ...(Interruptions)

SOME HON. MEMBERS: Where is the Minister?

HON. CHAIRPERSON: Till now, he was present in the House. Other Ministers are present in the House.
...(Interruptions)

HON. CHAIRPERSON: He has come. We have two more Ministers.

SHRI B. VINOD KUMAR: Now, this Section is hugely widened. They want to provide scope for acquisition of land for private entities. What does
‘private entity' mean? " Private entity' may be anything other than the Government entity or an undertaking. This means that even they want to
include NGOs, proprietorships, partnerships, companies, corporations, etc. Amending this clause with such a scope is to the effect that the
Government have removed the words " private company', and are trying to insert the words, * private entity'.

I will go clause by clause because my party, Telengana Rashtriya Samiti, hope that the Government may come up with some amendments to the
Bill, which was introduced. I hope so because they have to take into consideration the mood of the House. I hope that the Government would come
up with some amendments. In the event the Government wants to get it passed, it should be farmer-friendly.

With regard to the definition of “company' also, instead of " Companies Act, 1956', the Government wants to take the definition of *Companies Act,
2013', for which I have no objection. But with regard to Section 24, I would like to say that this dilutes the retrospective provision of the Act and



makes a fewer people eligible for retrospective compensation. For the last five years because the parent Act was in both the Houses for more than
two years, many acquisition proceedings across the country were held up. So, the land acquisition-affected people were not given compensation.
Now, they want to remove Section 24 whereby those sections of the people whose lands were already affected and not received compensation, will
be put to hardships. Hence, I would request the Government not to dilute Section 24 of the parent Act.

With regard to Section 101 — this is very important — unutilized land can now be held virtually and definitely, and do not need to be returned to the
owner whereas the parent Act says that in the event the land is acquired and the same is not used, it should be returned to the owner. The
Government is now amending Section 101 thereby the unutilized land can now be held virtually.

I will give the example of my State, Telangana, and earlier undivided Andhra Pradesh. There is an organization — the Andhra Pradesh Industrial
Infrastructure Corporation (APIIC) — which is not yet divided between two States. According to the NDTV Report in November, 2014, it was reported
that the Andhra Pradesh Industrial Infrastructure Corporation has 1.39 lakh acres of land, out of which around 60,000 acres of land is not allotted to
anybody. And the allotted land, around 23,000 acres of land, is not used by the persons for whom the same is allotted. We have seen massive land
scam in the erstwhile Andhra Pradesh, in the present State of Telangana, in our Capital. The allotments were made by the two Chief Ministers,
namely, in Telugu Desam Government by Mr. Chandrababu Naidu, the present Chief Minister of Andhra Pradesh and by late Rajasekhara Reddy garu.
They had indiscriminately allotted lands to many people who have not used those lands till now.

I will give an example, In 2007, the then Andhra Pradesh Government allotted 10,760 acres of land to an individual in Kadapa district. After allotment
for Rs. 18 crore, they have raised Rs. 350 crore from the bank. This is not my story; this is a case before the CBI,

HON. CHAIRPERSON : Vinod Kumar Ji, please conclude.
SHRI B. VINOD KUMAR: I am just concluding, Sir.

I hope that my State of Telangana and our Chief Minister K. Chandrashekar Rao was the first person to invoke Section112 of the parent Act and he
had framed the rules. I am going to specify those rules whereby we are trying our level best to see that the farming community or the land losers
are not put to hardship.

Coming to the main Act, there are some more provisions. As per Section 113 (1), the Central Government is now empowered to take any steps to
remove difficulties that may arise in the implementation of the Act for a period of five years. Earlier the parent Act said only two years, By giving five
years, once again, we are delaying the process of implementing the Act.

Coming to the rules framed by Telangana, under Section 112 of the principal Act, we have framed a few rules. There is a limit of 2,000 acres for any
industrial acquisition at a stretch. Limits on extent of land beyond which provisions of Rehabilitation and Resettlement under the Act in cases of
purchase by any private company through private negotiations with the owner of the land shall not be more than 2,000 acres subject to any further
notification as may be notified by the Government. The land acquisition shall not exceed 15 per cent of the net present cultivable area in the State.
Any future land acquisition should not exceed 15 per cent of the net present cultivable area in the State. That means we do not want to lose the
cultivable area in the State. We are giving 100 per cent solatium on the compensation amount. The Social Impact Assessment Unit is already formed
in our State. We want to build a database for qualified social impact assessment resource partners and practitioners, providing training for SIA
teams and community surveyors. We want to ensure transaction-based web-based workflow for Social Impact Assessment and MIS for land
acquisition, rehabilitation and resettlement. All the district collectors were asked to prepare an inventory of waste, barren and unutilized lands.

HON. CHAIRPERSON: Please conclude.

SHRI B. VINOD KUMAR: Sir, this is most important. We should ask the district collectors, district magistrates to make an inventory of waste, barren
and unutilized lands. These lands should be first utilised for any projects or companies. Unless they use these lands, why should they utilize the
cultivable lands? That is the concern of our State Government.

Lastly, I would like to suggest to the Government to come out with amendments to the Bill which they have already introduced. The Social Impact
Assessment should continue and the consent of the affected families should be taken into consideration. If the Government comes out with these
proposals, we are ready to support the Bill; otherwise we will oppose the Bill.

Thank you, Sir.

off Priog, dlerdt (feyger gd) : wmmafer sdie, aE it fer 3, & ofiz 33 urdf A.dhand.ua., 3@ git e A R owdl  @=ilfs as fewe, o, nfarh i stfia
cietl 35 f2a 3 a1t 31 wref uz ot apisdic ar) =3[ &, Sh gferndt Fer ol 61 wifdor 61 okt 3, 33 ai i Bk Rue & alRel o & afl, afte wvwnr a1 e 2o
arct fOra Jem iz s widal & oot oft s Rer 3 aler &) ot Swaen 3, Faniy Sor A @Y i Rl @1 e a=n gan 37 st & a6 st @1 50 u3fe
ftres Bear @t 3 amar e aiie 32ft uz 70 gftrera amardl otz azdt ot anft add 2015 3 oft 70 gftrera aler ity uz & fonkz 2, afdsar serae siEhdl. 3 o aease
20 yfererer 21 sft of amr aren 31 ¥t srera 3 Rameil oz ol B Huz afe Y st Ryar smg, oY azn Sen?

#dicer, 3 At Y arerolia fY #ief} of Y ver yrat @i ferfae srara B em 3wE a@ ¥ewic o oren 3 s ad 2014 3 s 3 1109 foamwil ot sncase &1 31 9
R TRT WBRYT 35 50 &1 fpameil @ oft & R it dist aife, & aiff Brerdt F iz 3@ 3ot Fiddl oft St oft s, @ a=n den, a=n s aph? sAfl s e 3 s



e gforndl e w01 ot wifdrer B orfl B, 3 3w e 3 & Arerar wiRwic i 80 wrle dfs siforl & dde Aot Bt @ B, A S spisic afl @ &, A uel u &
orél &, vordhu. IR & el & arg ad 2013 @1 [fraa Yac 261 gu 9l ow-uw w3 s3I Iociaa @l & wifdier B o B

5313l it Jee arel bt aifdrer &1 a1¢ 3, Sit Mrswrer ot sl vkl & e it snfeard &, d Psua ef¥en 3 e A6l @1 yraum 8, afdser 3ad s odl &1 i
upon @il §, Rogramnt 3 11 @ils anfeardl 2, Joul A Rool Grad snfeartt Psye ofyn 3 Gam o &) aifen, sngf gRo1, odbeg, sinxs, Ata gger ik
HERTEE, B, AR Afeardt ae Bsa ofien & as: 8 a8l uz d52ie o1 B g ol 21

off forférmioa g (shgst) : sirwavs @ Yo ordl &

off Brcog, dled: Sl &, sEws 3 @A &1 Wwa &1 dfdver cenE! 11 ods snféa¥r 6 sl smardl 8, a 2a Bsya ofyn & sicz ol 1 dl ot 51 vien & amse &
&, JoIml T @I Yraeel oiél 81, il d cP1 wal svat? off Teuell it of Here setiac &1 aw &t &1 anfeantt #@er sl e 3 g3 gu &) o T el sefter 31 &
SISY, Al Jors Ui Fegpoll el & arerar B Il atel 8on; 28 smear, 2014 @ vaLsiuw. of uw e aidl fasen e - "The Collector can declare. The FRA
does not need to be implemented prior to diversion provided he certifies that a forest is actually a plantation from the post 1930."

It is blatantly against the Forest Rights Act, which has been enacted by this House. ver.st.u. Jemr & gsac [ifer<] of satp Raomws 33ie aile &= & sl
DT B cloil [eIeT 3 s @ik 3 awT aar W@ §) v ara sz sft 3 - Prospecting for mineral exempted from FRA compliance. ar gené @t 5971 g3 & aw oft
W3R8, aail b anfgalBrl & e grrase 3, 32100 RBaenw 8, ad 2014 3 ssrne, b wise Remer o off v oifefdberer omdl Rven 3,

"Village Forest Rules that bypass the FRA and encourage creation of JFM Committee that have no management powers/rules
superficially exempt villages where FRA right is already recognized but since very few community rights have been recognized, this is
intended as a shortcut to bypass the FRA."
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"Non-Timber Forest Produce Rights to Forest Department Controlled JFM Committees. "

What is the Forest Department controlled JFM Committees? JFM is JFM It is elected by the inhabitants of the particular place. So, wherever
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SHRI Y.\, SUBBA REDDY (ONGOLE): Thank you Sir for giving me this opportunity to speak on this very delicate, sensitive and important piece of
legislation which impacts nearly 65 per cent of the farming community in our country.

Sir, Indian civilization has sustained itself over thousands of years because we revered soil as sacred and inviolable. We treated it as Mother Earth
and hon. President has rightly said in his Address and I quote:

"Kisan is the sentinel of our food security. Annadaata Sukhibhava has been one of our fundamental civilizational values. My Government
attaches enormous importance to the well-being of farmers."

But it appears - and our Party and our Leader Shri Y.S. Jaganmohan Reddy Garu strongly feels so — through the proposed legislation, we are going
against these civilizational values.

Sir, here the Government is only at the proposal stage. But in my State of Andhra Pradesh, it has already begun in the name of Capital Region
Development Authority. Under the pretext of getting land for State capital, the Government of Andhra Pradesh forcefully collecting land — so far it
has collected more than 32,000 acres of land — against the wishes of farming community and also passed Capital Regional Development Authority
Bill in the Assembly to apply this on those who refuse to give their land. The horrifying fact is that it is snatching thousands of acres of multi-crop
land leaving the farmers in lurch.

We too earnestly believe that faster economic growth is the only remedy for faster reduction of poverty in the country. We also agree that we need



large extents of lands for infrastructure and industry. Non-availability of land at affordable prices should not hamper our growth. Nevertheless, we
need to balance between development and the interests of land owners, more importantly that of those who have been eking out their livelihoods on
these lands. We cannot afford to be complacent about our food security, which is very vital for our sovereignty.

It is in keeping with these priorities that Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement Act,
2013 was enacted.

We request you to reconsider the proposed amendment to the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013, exempting compliance with the provisions of Chapters 2 and 3 for the said Act in respect of acquisitions for defence,
infrastructure etc. As per the newly inserted section 10(A) of the Amendment Bill, Chapter 3 of the Act dealing with prohibition/restrictions on
acquisition of irrigated multi-cropped lands will not apply for the aforesaid purposes. This is, we respectfully submit, not in the larger interest of
national food security.

We cannot lift ban on acquisition of multi cropped irrigated lands simply because we cannot afford to do it — because of the concerns of food security
of over 125 crores of people living in India — the population increasing at the rate of 2 crores per annum.

Presently, about 17.5 per cent of the world population lives in India having 2.3 per cent geographical area of the world and less than 4 per cent of
global fresh water resources. Of the 2.3 per cent land availability, only 48 per cent is arable and useful for agriculture. Of this 48 per cent, only 20
per cent of the land is fed by canal based irrigation. So, the irrigated land is an extremely precious asset that cannot be disturbed, particularly
because the only way we have been able to increase crop production in the last twenty years is by increasing irrigation facilities. Higher irrigation
means higher productivity. For example, maize productivity in rainfed areas is 3500 kg/ha and in canal based irrigated areas, it is 10000 kg/ha.

Hitherto, in the unlikely event of food shortage, the developing countries like ours have been sourcing the food requirements from developed
countries like U.S. In future, this comfort will not be there, as the developed countries, in view of the rising awareness of dangers of global warming,
are compelled to cut down the use of fossil fuels and instead use renewable energy products like ethanol. Consequently, the global tradable surplus
of food grains has been falling alarmingly, compelling countries like ours to be self-dependent at any cost.

In the light of the above, our submission is that the Government need not be so particular about withdrawing prohibition on compulsory acquisition of
irrigated multi-cropped lands when they hardly constitute 10-12 per cent of the total mass of the country.

The proviso to Section 10 of the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013, which
expressly prohibits acquisition of multi-cropped irrigated lands, however, says as follows:

"Provided that the provisions of this section shall not apply in the case of projects that are linear in nature such as those relating to
railways, highways, major district roads, irrigational canals, power lines and the like."

We, therefore, request that the Government may exempt multi-cropped irrigated lands from acquisition under the Bill and also restore the
compulsory
social impact assessment in respect of all acquisitions, as lakhs of people working on those lands will be rendered displaced and unemployed. Thank
you very much, Sir.
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shtzren mfde s Ave §fdeRo aen 3. ...(Interruptions) Sir, I am not yielding.

HON. DEPUTY SPEAKER: Please address the Chair.

SHRIMATI SUPRIYA SULE: Sir, my only urge to the Government is that we are for development. We will support them if they give us data-based
information about why they want to change it. I do not see any logical reason based on data as to why they have made these three changes — social
impact assessment, consent and irrigated land. About the irrigated land, I do not think that any of us in their right senses can agree on it. I do agree
that my friends from Punjab and all have reservations, but I clearly remember that on this floor of the House, Sir, you were also present when the Bill
was passed, and Punjab and Haryana had issues over irrigation. At that time, the Minister had walked across and clarified because there was a
letter from them. In regard to irrigated land, you cannot compare the irrigated land of Maharashtra with that of Punjab and Haryana. We cannot work
like that.

Sir, look at the State you represent - Tamil Nadu. After this has come, the World Bank's biggest project investment in urban development has come
in Tamil Nadu. It is so successfully implemented. If this can happen in Tamil Nadu with this ruling, why can it not happen in other States? Also, no
State is complaining. It is not about who said what. I am sure that in the reply, they will talk about Maharashtra Chief Minister's intervention and in
our speeches, we will say what Shri Rajnath Singhji saw. I think, we need to move beyond this.

This is going to have an impact on generations to come. So, instead of hastening and doing something in a rush, I urge this Government to
show a little more patience. Nothing is on fire. Rome is not burning. So, why are they rushing into this? I request them to take their time, introspect
and send this Bill to the Standing Committee. We have a process. Please let it take little time. You can do it in a time bound manner. I do not say
that leave it for one year. I can understand. If they have issues, send it to the Standing Committee in a time bound programme. I am sure that if it is
genuine and real, the entire House will not stop any development because we all believe in a progressive nation and we all work here together in the
interest of this nation.

Thank you.

SHRI M. VENKAIAH NAIDU: Hon. Deputy Speaker, Sir, we are discussing the Bill to replace an ordinance.

Sir, the criticism is that BIP or this Government is changing the Land Acquisition Act unilaterally. The solution is simple. Thirty-two States and Union
Territories made an extensive representation during the meeting called by the then Minister for Rural Development, Shri Nitin Gadkari in June, 2014.
That is why, this thinking had started in the Government. Undoubtedly, we supported the Bill. It was just before the election that it was passed.
There was an Act from 1894 to 2013 which has done maximum harm to the farming community all these years. Somebody has to take the
responsibility. I am not going into that.



The point is that the Government of the day came with some suggestions and some amendments. Then, we, in the Opposition, also supported them.
Should we get stuck there only? Afterwards when the new Government came, there was a meeting of the State Revenue Ministers and many of
them had given different suggestions saying that there was a need for a change and a relook into this Act. That is how it started. Many of the States
said that the current Land Acquisition Act, passed by the Government, makes development impossible. Somebody was saying that the word
‘development’ is for this man or that man and all. I do not want to take name, but some of our friends have freely taken the names of Adani, Ambani
and others. They were all grown during the previous regime; ours is only a nine-month old regime. They have not grown in these nine months.

PROF. SAUGATA ROY (DUM DUM): I did not take the name of Adani or Ambani. I said 'corporates'. ...(Interruptions)

SHRI M. VENKAIAH NAIDU: It was Shri Tathagata. Saugatada, I have been watching and hearing carefully. ...(Interruptions)
PROF. SAUGATA ROY : No one from our party has mentioned.

SHRI M. VENKAIAH NAIDU: Of course, I will agree that TMC has not mentioned it.

They have not grown in the last nine months. The wealth of all these companies, whom we call big business people, has grown to this size not in
these nine months, but over the years. We have to keep that in mind.

The second point is ...(Inferruptions)
SHRI ASADUDDIN OWAISI (HYDERABAD): Gujarat also. ...(Interruptions)
SHRI M. VENKAIAH NAIDU : Okay, Gujarat is also a part of the country.

The State Government also said one more point. When we are discussing it, then let us discuss it with an open mind. I am also with an open mind.
Shrimati Supriya was saying something. There may be some good suggestions, and I hope that my Minister of Rural Development will keep all these
things in mind and will also come out with appropriate amendments from the Government side. We are open with the idea ...(Interruptions)

SHRI K.C. VENUGOPAL (ALAPPUZHA): Send it to the Standing Committee. ...(Inferruptions)
SHRI M. VENKAIAH NAIDU : Please listen to me. ...(Interruptions)
HON. DEPUTY SPEAKER: No, let him speak.
... Interruptions)
HON. DEPUTY SPEAKER: Please do not interfere in-between.
...(Interruptions)
PROF. SAUGATA ROY: Shrimati Supriya's main suggestion was to send it to the Standing Committee. ...(Interruptions)
SHRI M. VENKAIAH NAIDU : Yes, I have noted that point.

Some of the State Governments stressed that it excludes farmers from the developmental process and prevents improvement of their lives and also
delays compensation. This was one of the points made by many of the State Governments. The NDA Government has brought these amendments
after extensive consultations and taking a measured view of the representation of different States.

In 2011, there was a letter by hon. Chief Minister of Maharashtra, Shri Prithviraj Chavan. He wrote a letter to Shri Jairam Ramesh, which is on
record. I can place it on the Table also, and there is no problem.

The Kerala Congress Government has also publicly admitted that development is impossible with the SIA and concerned clause, which the earlier
Government has passed. It was suggested that the Act was flawed, so we have to improve it. Keeping this in mind, this step has been taken.
... Interruptions)

Sir, I will also read what Shri Prithviraj has written. He wrote that : "Hon. Minister, I would like to place on record my appreciation for the good work
done by the Ministry." He said it. It further reads : "My Government has gone through the provisions of the draft National Land Acquisition and
Rehabilitation and Resettlement Bill, and on closer examination we found that the provisions of the new Act will increase and the cost of
rehabilitation will go six-times up.". It is an old document, and that is why I am ...(Interruptions)

SHRI N.K. PREMACHANDRAN (KOLLAM): It is on the draft Bill.

SHRI M. VENKAIAH NAIDU : Please listen to me. I know that. ...(Interruptions) If you have to clarify on each and every point, then I cannot speak.
... Interruptions) Let us also do the same thing. You speak one word and I reply, then I speak one word and you reply. If that is the Parliamentary
practice, then I have no problem. My point is that have some patience, babu. We had patience for 50 years. ...(Interruptions)

It further reads that : "The Act is applicable retrospectively. Within one year of its enactment, even the ongoing public projects, where partial land
acquisition has already been done, will be adversely affected and cost will go beyond budgeted amount&€}". He has also given some examples. It
further reads : "a€| By making acquisition process highly centralized and litigatious, increased cost may result in effectively freezing the current land
use.". He further stated that : "Removal of 80 per cent consent when the Government requires land for industrial and urbanization purposes 3€}",
...( Interruptions)

SHRI K.C. VENUGOPAL: You are reading the opinion on the draft Bill only. ...(Interruptions)



HON. DEPUTY SPEAKER: No, whatever he is reading, you first listen to him.
... Interruptions)
HON. DEPUTY SPEAKER: Whether draft Bill or something, you can mention about it afterwards.
... Interruptions)
SHRI M. VENKAIAH NAIDU : Sir, this was the letter written by the then hon. Chief Minister on the draft Bill, which was not considered during the Bill.
SHRI K.C. VENUGOPAL : This was on the draft Bill.
SHRI M. VENKAIAH NAIDU : Yes, it was the draft Bill. Fact is a fact, but these concerns were not addressed adequately.

Secondly, I would like to read another letter, with your permission, and I would place it on the Table of the House also. It reads : "The PM's urgent
attention is drawn to the serious concern raised by industry on the Land Acquisition, Rehabilitation and Resettlement Bill 2011 recommended by the
Parliamentary Standing Committee. The Bill, in its present shape, will have adverse, long-term implications for manufacturing, industrialization and
urbanization in India and will be a key impediment in the operation of the Delhi-Mumbai Industrial Corridor (DMIC) project and creation of National
Investment and Manufacturing Zone (NIMZ). Since most of the major infrastructure projects are today being implemented on the PPP basis, it is
imperative to broaden the definition of public purpose to include development of NIMZ and industrial townships under the DMIC project. The Bill
envisages exclusion of PPP projects and industrial township, and has certain provisions, which will not only make the cost of land exorbitantly high
and also make acquisition proceedings, well, highly impossible...".

"The instance of consent of 80 per cent of affected families will seriously delay acquisition and, in many cases, halt essential
infrastructure projects. It has also been stipulated that urgency clause cannot be invoked in industrial townships, expressways,
highways, NIMZ, which would lead to delay in land availability for infrastructure projects. The imposition of 100 per cent solatium over
and above a multiplier of two will lead to cost spiraling impacting on land prices.

While the Bill was under examination under a Parliamentary Standing Committee, DIPP has taken up the issues on 13t March, 2012, 1
had also written to the Chairperson of the Committee on 7th May, 2012 and given a detailed Memorandum on 15th May, 2012. However,

the concerns of my Ministry have not been addressed in finalization of the report, which was tabled in Parliament on 20th May, 2012. A
legislation of this nature, in its present shape, will render key infrastructure projects unviable and slow down the process of
urbanization considerably. The coming years will see an increased demand for robust urban infrastructure and development of urban
townships which can fuel the next wave of economic growth.

PM may like to call an urgent meeting to deliberate on these matters before the Bill is finally tabled in Parliament.”

This is not a letter written by the Urban Development Minister. I am the Urban Development Minister. The earlier Urban Development Minister was
Shri Kamal Nath. However, this letter was not written by either of us. This letter was written by Shri Anand Sharma, the then Commerce Minister,
Government of India.

Sir, when a Minister of his stature, who is a senior leader, raises such important issues and concerns and then categorically says that development
will come to a halt, is it not our duty to take care of those concerns also? Today also, hon. Members from different sides, including from my side
also, may express certain concerns. It is incumbent on the Government of the day to take care of those concerns and see to it that those concerns
are addressed too. That is the point which I am trying to make.

So, it is not a unilateral decision taken by this Government. It is a decision taken after proper consultations with the States. As many as 28 to 30
States were present in such meetings. They have expressed their concerns. If you want, I can read State-wise of what each State has said. At the
same time, I am not trying to score points by saying, "Such and such State said like this or like that and so we are doing like this." The point is that
the Government of the day felt that there was a need to make certain amendments. In our collective wisdom, both of us together, though some of
our other partners have opposed it — I think AIADMK also opposed it at that time — we have gone ahead with that legislation. Subsequently, we
found some practical difficulties. We also had access to these letters. We have gone through those letters and also got feedback from the field.
...(Interruptions) If you want me to stop, I will stop. I am standing here, and you are talking of standing there.

HON. DEPUTY-SPEAKER: Let him complete and afterwards you can say whatever you want to say.

SHRI M. VENKAIAH NAIDU: This is not a proper habit, I am sorry to say this. I have been in Parliament for the last 16 years. I was there in the State
Legislature also. Let us respect each other, please. Have some patience! I can assure you that we will have a proper debate. We will discuss it today
as well as tomorrow. All the sides will get proper opportunities and the Minister, at the end of the day, will be responding to that. As I told you, the

Government is willing to go for certain amendments also, which we feel are in the larger interest of the country and the community.

Sir, Karnataka said: "Social Impact Study should be compulsory only for large projects.” That was the opinion of Karnataka.

"Obtaining consent from land owners prior to preliminary notification is a Herculean task. The identification of land owners at such initial stage may
pose a big problem. It should be conducted only in case of large projects.” This is the opinion of Kerala.

Maharashtra said: "The provisions of Social Impact Assessment should not be applicable for essential services like road, water, schools, etc."
Manipur said: "Small projects should be exempted from Social Impact Assessment study."

Punjab said: "Most of the land in the State falls in the category of multi-crop irrigated land, which makes it difficult to acquire such lands as



demonstrable last resort as mentioned in Section 10. We do not have surplus lands which are barren lands."
Uttar Pradesh said: "Social Impact Assessment should be done away with and there should be a minimum threshold say, 100 acres.”

So, different States have said different things. In the backdrop of these and with our own feedback from different States, from our side as well as
from other sides also, we thought that we must go for an amendment. That is why this amendment came and the Ordinance has come. Some people
do not like the word 'Ordinance' at all. I have no quarrel with them because they are on a principle. But principles can be preached if they are
practised, otherwise you cannot violate the principles and you cannot preach these to others also. I humbly submit to friends that there should not
be a fashion to justify their action and condemn our action. For the first time, since the first land law of 1894, 13 Acts which have been most
commonly used to acquire land have been included in the Ordinance. Is it progressive or not? These 13 Acts are all important Acts like the Ancient
Monuments and Archaeological Sites and Remains Act, 1958, the Atomic Energy Act, 1962, the Damodar Valley Corporation Act, 1948, The Indian
Tramways Act, 1886, the Land Acquisition (Mines Act, 1885, the Metro Rail (Construction of Works) Act, 1975, the National Highway Act, 1956, the
Petroleum and Mineral (Pipeline Acquisition, the Right of User in Land) Act, 1962, the Requisition and Acquisition of Immoveable Property Act, 1952,
the Resettlement of Displaced Persons Land Acquisition Act, 1948, the Coal Bearing Area (Acquisition and Development) Act, 1957, the Electricity
Act, 2003, and the Railway Act, 1989. These were earlier exempted. We brought them also under the purview so that the farmers' whose lands are
acquired for this purpose, they also get a fair and adequate compensation. zaat aen arercft &1, o121 swarst 3 ol am 2ar 3 What I am trying to say is this.
...( Interruptions) Please have patience. ...(Interruptions)

HON. DEPUTY SPEAKER: If he yields, it is all right. If he is not yielding, I cannot compel him.
...(Interruptions)

SHRI M. VENKAIAH NAIDU: Sir, as I told you, Section 10A talks about the exemption clauses under the Ordinance which are related to Defence and
security, rural infrastructure, affordable housing and housing for poor, industrial corridors with some distance, infrastructure and other projects which
are for public. If we have to have a national highway, land has to be acquired. If we have to lay a new railway line, land has to be acquired. Everyday
we normally demand for a new railway line. I also made a request to our hon. Railway Minister saying that new railway line between Kalahasti and
Nedkudi has to be there. There were demands from Telangana; demands from Andhra Pradesh; and demands from different States for new railway
lines. If you want to have a railway line, you need to acquire land. If you want to construct a port, you need to acquire land. If you want to lay a new
electrical line or a transmission line, you need to acquire land. We cannot do developmental activity without acquiring land. This is for the general
public.

Secondly, for the farmers, if you want to construct a tank in a village, if you want to construct a small dam, if you want to construct an irrigation
project, you need to acquire land because certain land will be submerged in the land. All of us know that. In our villages also, @ifa 3 @$ e worron 3,
Aeft B e o T gorren 3 ot 33 e ds sarr owft udsh Normally the people who lose their land, will be unhappy. It is natural because it is their
livelihood. So, they have to be given adequate compensation. The Government has not even touched that provision. Four times compensation is very
much there and we are for that and we will see to it that this compensation is paid. But the point is when 1500 people or 15000 people are going to
be benefited and 15 people are going to be affected, you cannot stop land acquisition because these people are going to be affected. It is a question
of common knowledge for all of us. Shri Atal Behari Vajpayee had started that Golden Quadrilateral from Chennai to Kolkata, Kolkata to Delhi, Delhi
to Jaipur, Mumbai, Bangalore, Krishnagiri, Dharmapuri and so on. ...(Interruptions)

HON. DEPUTY SPEAKER: I was the Minister at that time. I know that.

SHRI M. VENKATAH NAIDU: I read a reference about that in the morning. This national highway has also made to acquire certain land. I tell you my
own example. Near my village, the national highway passes through my village in Nellore. In that highway, during my childhood, the land cost was
Rs.800 per acre. My grand father sold the first acre because I was a minor. My mother expired and I was under his care. The second acre which I
sold when I was MLA was at Rs.8000. Today, after this national highway has come, on the road side and not interior, the cost of land is somewhere

around Rs.80 lakh per acre. If it is located away from the highway, the price is Rs.60 lakh an acre. A difference of Rs.40 lakh an acre! All this is
because of development activity. Where a new railway line or a new national highway has come, the land value has gone up. ...(Interruptions)
Alright! We have no problem. You are against real estate, you are against business, you are against industry, you are against all, and we are for that

only. Without industry and without business the country cannot prosper. We should understand that also. Agriculture and industry are like the two

eyes of a human being. We need agriculture and we have to protect the farmers. We need industry also to get jobs for our children. That has to be
understood by all of us.

The problem is that there is disinformation campaign on each and every thing. Even before information goes, disinformation goes. But there is no
confirmation for disinformation. One should understand that. What we are trying to do is that the Government wants to acquire land to the minimum
extent. We can limit the size of the land that is to be acquired for industrial corridors. This is a matter for the consideration of the House. The hon.
Minister is very much here, he will take note of it.

For social infrastructure certain people are giving a different interpretation. They say that under this one is going to acquire land for private hospitals,
etc. We can think of leaving the social infrastructure and going for general infrastructure which is for the general public of the country.

We should have some sort of a hassle free grievance redressal mechanism. The apprehension expressed by certain Members is that one has
to go to the State Capital or somewhere else to submit his grievances. We can go for a system wherein redressal of grievances happens in District
Headquarters rather than having to go to State Capitals.

A point was made about employment that when land is acquired, compensation money alone will not suffice. I agree with that. We have the
examples of Haryana. Deepender is sitting here. We have the examples of our own area. One gets good compensation and what happens to that
compensation we do not know. Farmers have no understanding of business tactics, they have no sense of investing money here and there.
Sometimes we have seen people purchase cars and fancy things and regret later. Another suggestion that is being made - that is the feedback that I



have got and the Ministry will also be taking note of it - is that one member of each of the family affected should be given a job or an employment
opportunity. That also has to be considered. I hope that the Government will definitely keep that in mind. While coming up with the final proposals
that also can be kept in mind.

Sir, no Act is cast in stone forever Wisdom lies in changing with the demands of the times. It is clear that the major beneficiaries of the
proposed changes would clearly be the farmers and the rural people. You may be great farmers, but we are also small farmers. We are all children of
farmers. We come from the rural background. I can assure you that Shri Narendra Modi's Government will not allow a single Act which will go
against the farming community, which will go against the poor, which will go against women, which will go against weaker sections, suppressed,
depressed and oppressed classes.

If there are mistakes or if there are shortcomings, it is the collective wisdom of the Parliament to highlight those mistakes. You carried the
Land Acquisition Act from 1894 to 2001. Later you realized on the eve of election that this Act was wrong and farmers were being harassed. So, you
came with a new Act. There is nothing wrong in that. We supported that Act also. Similarly, we came with an Ordinance. You find loopholes in it,
examine it. Some of you have given amendments also. Some 52 amendments have been given. This also has to be considered.

We are here to make a good law for the sake of the country, a good law for the sake of the people who are not organized. Organised sections
in the country know how to get things done. Unorganised people like farmers, people who are working in unorganized sector have problems. That is
why this concern. But they should not be misled. What is happening unfortunately is that even before going through the details of the Bill some
people say this is anti farmer, this Government is anti farmer.

One of my friends Kalyanji, he is not here, was saying that this Government is for capitalists, this, that and all things. That may be his wish.

I can tell you that this Government is the Government for the common people, Government for the poor people, Government for the farmers. Our
Prime Minister on day one said that farmers, women, poor people and youth are his priority. You just refer to his speech. It is not because somebody
is criticizing that he has said it. Keeping that in mind, you have to go through the Bill. It is not easy just like any other legislation to understand its
implications unless somebody has the grassroot or ground level understanding of the farming. Farming slowly is becoming unviable. ...(Interruptions)
Speeches have been made for 50 years. Earlier, the practice had been, words for the poor, deeds for the rich. That is not the case now.
... Interruptions)

That is what I am saying. During the last 50 years, the practice has been, words for the poor and deeds for the rich. But now the practice has
been reversed- deeds for the poor and words only general, that is four times market price of their land. Is it an ordinary thing? Is it against the
farmers? And then, is it against the farmers to give employment to one of their family members? Further, we are suggesting to create a bank of
waste land or barren land and keep it ready so that as and when requirement of land comes up, this land bank can be exhaust first and then we go
to other land. Now come to the Delhi-Mumbai corridor, Visakhapatnam-Chennai corridor. People have high hopes on that corridor. Without some
development, how can you meet the aspirations of the people? This has also to be understood by one and all.

What I am trying to say is, I can assure you the Government will not use the provisions of this Act for the sake of private people. It will use it
for the public interest, for the common man of the country. See the other thing. I suggest to the hon. Minister that we are a federal country. There
was a demand to have a central law. The law was made. Now the central law is being amended. Give the liberty to States so that they can have
their own law and they can proceed also. Already, we have seen in the State of Maharashtra, in the State of Haryana, earlier in spite of that, the
compensation has been changed in those States. That means States have power. Now you can give them some more power also if necessary. The
States do not want to have a railway line, or electricity etc. They are free to do it. Nobody can object to that. You can not force anybody to do
anything. Some people were talking about 5 years. sfoifdrieft, dor oft 321 o & 2ran, Qistae 5 el 3 gz ol gam How much time does it take to complete
a project? All of us have experience in public life. How much time does it take for a new railway line to be completed? There are no new railway lines
or new trains in the latest railway budget. The reason is, there are enough railway lines and trains promised earlier The Minister was stressing that
it will take 30 to 40 years to complete all of them. That being the case, you need time.

My colleague Shri Birender Singhji has made one valid point. @ivs daarr s gu 5 e 8 91, cifdser P a1dl faven dvs Yaarr f5d g 10 e 8 o1,
After o ardf favem arg 3, A 33 ysde arel die g ol o da @ 3, ¥ fawedl F s ool @ o= don arfew; The Government has to take care of such
incidents, if any. One of the Members suggested to me, even one of the public sector undertakings has done it like that. All this happened earlier. We
must understand and we must go by the experience of such people where these provisions have been misused all those years. Keeping that in mind,
we have to refine the law, we have to make relevant rules in accordance with the spirit of the law, in accordance with the common wisdom that
prevails in the Parliament of India.

We do not want a nation of incomplete projects. Think of how we want our country to be in future and how we will get the answer and it has
to be understood how much sense 5 year cap can make. There are ambitious 10 year plans for low cost housing projects. There are 10 year plans for
other things also. Today, we are saying Housing for All by 2022. 1t is an ambitious project. The year 2022 is 7 years away from now. Unless you start
the process and just think all the time about acquiring the land, it will not be that much easy. ¥ giar sft ot 8, safee &t Jorr aifde) sedd dfa 3 aen
wfons ang, s2”b @2 3 oft, I can take the House into confidence.

I can take you into confidence and through you the House also into confidence. We also discussed this with our MPs. They also had feedback from
their respective districts and from their respective constituencies. As I told you, some are misled and some are misleading — outside, I am not
saying inside the House. We are trying to understand the spirit of the Act, understand the practical problems of the people, particularly the farming
community and trying to address them. I can assure you that by the time the debate is completed, by the time the hon. Minister comes with the
needed amendments, by the time whether we accept or deal with some of those amendments which you have brought to the House, I am sure, the
House and the country will be very happy with the way the Government is moving forward; and proper compensation, relief and rehabilitation for the
land acquired for Central Government projects which was denied for 100 years is going to be given. They are going to get four times the market
value of their land; they can also retain some of the original land by just paying development and acquisition costs. Facilities like institutions will
come up. It is not that areas which are developed should alone develop. In areas which are not developed you do not want any institution to come



up, or any institution to reach, any highway to reach there.

Now, the clamour is going on for panchayat roads to become zila parishad roads; for zila parishad roads to become State roads; for State roads to
become highways; for State highways to become national highways; and among notational highways, four-lanes to become six-lanes and six-lanes
to become eight-lanes. That is the point. When that is the case, inevitably, without acquiring some of the land, you cannot proceed with the
development of the country; without producing the needed goods and manufacturing within the country, you cannot really create wealth in the
country. When you do that, the farmer who lost his livelihood should be adequately compensated. We should find out ways and means to further help
him, strengthen his hands, and make him feel that he is also a part of the development. dtw 2, 31t v vess sefter o1, Aifdsar 7121 @18 firem, 7 sft ot sellors
8, @15 HIell Jo5 Goit 3 For that, we should all really put our minds into this and come to proper conclusions.

The Andhra Pradesh Government is going for a new capital; the Chhattisgarh Government is going for a new capital. ...(Interruptions)
If you do not want me to speak, I will sit down. ...(Inferruptions)
HON. DEPUTY SPEAKER: The Minister is speaking. I cannot stop him. Let him conclude his speech.
...(Interruptions)
SHRI M. VENKAIAH NAIDU: I do not know why you people are always agitated when I speak something. ...(Interruptions)

SHRI H.D. DEVEGOWDA (HASSAN): We are very much anxious to hear your speech. You are intervening on behalf of the Government. The Minister
concerned is going to reply. As you rightly said, this has to be thoroughly discussed. We have a little experience how things are going to be, how
those people who are coming from various countries for investment are not going to come for charity here. Let us have a full, threadbare discussion.
I want to hear you. You can convince the House. If you convince the House, we are prepared to extend our co-operation.

SHRI M. VENKAIAH NAIDU: I am only trying my best. I have a limited capacity. Like you, I am also a mannina maga, son of a farmer. I am not a
person who has got knowledge of Shakespeare and English like some of our other great leaders who have got command over those great foreign
languages. I am trying in my own way. ...( Interruptions) They are Shakespearean, I am agrarian! ...(Interruptions) 1 take positively what Shri
Devegowda has said. He is a senior person. He has got a lot of experience in the farm sector. There is no denying that fact.

My point is this. Our viewpoints can differ. Sometimes, you may not agree with me; sometimes I may not agree with you. But we have to agree to
disagree. That is the only way in a democracy. There is no other way.

When the people had given a mandate, they knew what the thinking of this Government is and they knew what Shri Narendra Modi stood for. When
they gave a mandate to you, you did something. There are some good things in that. But there are certain things which need to be changed. We
feel, after coming to power, with the mandate we have, there is a need to change certain provisions of the Act. That is why this humble attempt of
changing certain provisions of this Act is being made in order to make them more pro-poor, pro-people, and pro-farmer. That is the effort. You say
that it is not like that. You have every right to say that. You are saying, =ai stur 3 aen 8o wifefendic 3t siuur ren 2 argz smavr &6t diaunn At 2, don 6t
QT 22 ol Wil 3 dowss wxft &) sweiler & Hu st ag aiwun & digon ot &) wla g a8, o1 @aun @1 Qoo aster sl @sen, 28 Storen o ol &,
o1 x1 28 &, A & oft 231 32 B, snues) oft 333N, 3061 @ W 1w 33 353, arhl élell @t oft 33BN S s anf-amht g F, 33 apfl 8-9 wrda & gan &, 3N enu Jorr 5
ot Y &, qar dan &1, Do wgan aliz el & amer o Siitsen 3fe aidf 3 This is not good and that is what I humbly submit to my friends in the Oppaosition.

Sir, we do agree that you people have more experience because you have been in power for long time. We have minimum experience. With
minimum experience we are trying to learn from the experience of others. There is a famous saying. If I say that some people may get hurt. It is
said "Wise men learn from other's experience. Fools learn from their own experience". My point is, there is nothing wrong in learning from something
good done by the Congress Government. There is nothing wrong in learning if something good is done by the BIP Government. We are saying that as
far as the welfare of the farmer is concerned, as far as the compensation is concerned, we are not touching it and on the other hand we are bringing
in 13 more Acts under its purview so that those people whose lands are acquired also get compensation and justice. That is what we are trying to
do. You may go through the Bill and if you find there is something wrong, you can respond to that.

Is it our mistake to have taken seriously what my colleague, Shri Anand Sharma, in the other House, with all his experience has written?
Writing letter is not an ordinary thing. Personally coming and telling something is different. Writing a letter, putting it on paper, means that he has
seriously felt about it. I am not finding fault with him. After this letter was read in the Rajya Sabha by the Leader of the House, Shri Anand Sharma
said that yes, he has written this letter and then he explained his point of view. He was right in having his point of view. My point is, this Government
after taking all these things into consideration has brought this legislation. The same thing happened before with Shri Prithviraj. Before or after is not
the issue but the point is about thinking in the same lines.

The second point is about the time. Sir, our Government is ready. We can sit up to 9 o'clock. There is no problem. Let us discuss it threadbare.
Let various view points come into this. Let the collective wisdom prevail. I hope that the hon. Minister, who is also very experienced, is one of the
persons hailing from such a great farmer's family which is known to the entire country. He comes from such a background. We are here to protect
the interests of the farmers. That is the only submission I want to make to the House and I would request to all let us not politicise the issue. Let us
discuss it on merits and give meaningful suggestions. The Government is open to new ideas and new suggestions. Thank you.

HON. DEPUTY SPEAKER: The Minister has already mentioned in his speech that certain amendments will be considered. My suggestion is, if at all
you are considering that, let them be circulated earlier so that Members can go through them.

SHRI MALLIKARIJUN KHARGE (GULBARGA): The hon. Minister has given a very elaborate reply on this. His intervention itself was more or less his
final reply to the entire Bill as he had quoted letters received from all the Ministers, Chief Ministers as also all the statements made outside as well
as inside. When there is a draft Bill, it is natural that it is circulated to all the Chief Ministers to get their reactions. He got their reactions and after
that the Bill was finalized. The stand of the Government is brought before the House in the form of a Bill and ultimately it is passed as an Act. The
hon. Minister was quoting letters of all the Chief Ministers. Every time, such a Bill is circulated for advice. as g2 swig siren 8 82 3¢¢ @ daid § 3 &2 dlw



faferzes A ywa &, Aftvar &2 diw Bifsrecs @1 uw & & adl 8y fpaft e & diw Biforses @1 sewl &1 & st 8 sfemn & div Bifsires @1 &) scer 8 Joa 8,
alrereng & diw Bifdree: @1 @] 3Pl 8 Jwar 3, aifen & diw [ifdtees o1 o 3P 8 Al 8, wellea & diw Bifsrees @1 & scwn 8 Jwar 2 i sslewe ol
A A DYt @ gFad B div Bifsrees] ol & 3P 8 JADbar 8 SADT Aderd A6 2 [ =[Gt el 38, dl siectiieddt s & wrjele wen 2 [ g Rer aad [&a i 8
Ay 391 B et I 53 GO Bxo B, .. (D)

oft arofta g =t ¢ swor adl foen &, ...(caemer)

oft fecroprler xSl 3 oMY ... (@wrrEner) 3 MUt adr § [ smuel aen fsen? Jrads & i aen dia 32on, A Jxw: & & AE et u avel &) S A AGK DE I8 &
for fmelt ametie of af 2013 31 it e i fogen awn, ag 2l &1 31 crase & aderafe 3 ura fapen orm wdiass agicen 331 @t & deRdar eff 3iiz Ieral @ @l o
Aaloe A &3 il ASioeA Yol & arg 33 Gt oft spEisdAc amel &1, & Y suisdc oft 3ud Afdafem R R 3o anus FGlowa aft &, diftser amu 33 ol #Ater 38 A amer
g a1 32 & 1o wailess & diw fiferses w18 dia 32 &, #enne, & diw fiferres w18 da 2 & @ wai diw fifsires @@ dier 32 &) b0 wad? 3 auel spisdca ot el @2
32 &) =it wrcar 3 arsrener g Sft of St dren, 33 # wEi @l we atEdl §) Iodlol As @al b P2 N [ atfa 3 Feot arct fapell &, sl & . .. (saurer)

SHRI M. VENKAIAH NAIDU: If Khargeji is speaking, I have no problem. But if he is replying to me, that is not the system. You are at liberty to refer
to anything. There is nothing wrong. I thought he is just answering me.

SHRI MALLIKARJUN KHARGE: I am explaining to this House how the amendments were brought and how earlier Government took a decision with
your consent. afdser dra1 A&t waort & 5 531 Jger A apR ama e Sterall A5 MR @ ager ssca A & o swer Ao Bifdrrey, wiver RBifsrres sy gl Mifsrvest
aNfferacer @t amu ael ordl sisca & 327 wger 9t SNt ard st E, 36 anu Redae ol & 32 off @ are2 A sl 2, 3ol @Y amu apar @on 32 E 5 ws o 3, safem sa as @
32 &) aan A eon srerat A? s At fifdrees 3z wivor fifdrees a1 o FiSlooa B3, aen A stera 7 ... (@auror) A2 4@ weon & @A 3P 3! @) e a2 aclen & aii2
arckarrarfer 3 21g astoror U aszant & oY amu §31 3l :3Wer A @ Jws Bifse) EWer asAdt A et B arg Iy Aeaat amen-amen &1 yase @) 33 are it ot froker don
Aon, ag efifde spR sy s wdel @y &3 AN g 3, safte sur 531 fveft oft srerer 3 urer w2 &9 ot e Stas orelt By . (raeon)

HON. DEPUTY SPEAKER: You can speak all these things during your speech.

SHRI MALLIKARJUN KHARGE : Sir, I have some difference of opinion. They have suggested the amendments but we want that it should be referred
to the Standing Committee. We are not for the amendments. Either the Government should accept 2013 Act as it is or if it has got any reservations
about that, you refer it to the Standing Committee and then let the House take a decision. We are for that...(Interruptions)

SHRI M. VENKAIAH NAIDU: Sir, Shri Kharge was trying to reply and after every speech you are giving that facility to the Members.
HON. DEPUTY-SPEAKER: No, I am not giving that opportunity.
SHRI M. VENKAIAH NAIDU: My suggestion is that there is nothing wrong in that.

As far as the Government is concerned with regard to the suggestion given by Shri Kharge ji of referring this Bill to the Standing Committee, I can
humbly place before the House that the problem is that this Ordinance has to be converted into a law by April 05, 2015. The House is going to

adjourn on 20" March and then likely to reassemble again. If we do not legislate in-between, then the Ordinance will become ineffective. That is the
practical difficulty.

off eifoq wca (acr) @ oY adl ar oidl &) scron ast forvia 3, @ at arer o 3. (crawrer)

off wor. ddbean org @ UG 30Ut ®Y S, AR @ oidl 3, et w1 &=y ordl &, Sor w1 @ erdl &) v wa 2 & Kb smuwet &) St @i & A warer A oN dol ez, dor AlEwm, St
Aol 31 ey Al 3 adl Sor wi ey Benr &) G196l © GAA &Y Fgoll, A BIS aufer o1l ) vt o) 3T sl FART &Y FART ... (Cuon)

SHRI P. KARUNAKARAN (KASARGOD): Sir, the hon. Minister himself has made it clear that the Bill has to be studied in detail. So, we request you to
refer it to the Standing Committee.

oft andfog, enga : arorofier Surezet Sft, 3 AGA USET SMUCDHT IR I W2l & b 521 Jtacayul et uz 731 diciol w1 i [ F aga earer A e ugt b et apll B ar
3ot 281 &1, Aot apft aw I as ol 2Aerst uren g b serapr wiol 21 awpe b2 8, oft sifer 2 afie sordhl orerdl 3 ag 28l 8 Sisl v 32 Areoller yeropid Sf of s Ager A
sl [ &3 Jraw! Rraret 3 dws, Jadbt e dwme elae @l iz adl gardt Nz sl duadia el aid} e 3 as wew2 adl s & b agare @i il ol glem, adt
forufer 21 siwem; s Az Ol dion AW F, of Al AsEiEA Aecufer Sft @I A weel @ durz & Redlel sranell uz amufe @1, of gd sAreteller ctasaren reer AGGN bl
regie 3 arfdifer Bt f¥apdi2vrer amerol @t darz & it ad 2013 W afer arftrforer 3 and & 3tz &t s aret avorol @1 Az & A TS Sft i ar s g [R5 of Al Az s it Sit
&t are A Agara 3 ot o1 & fador sicft bt arer A Jrawa 3, 73 wovsr 3 o1t am &1 8 R Freretter et Sft, ama Rt ara A gwra & siz smudt wlor 2ft ara I 3

aigtcer, A a1c1 e 3 2ieieel & aeender @i ameft aiiz A, sefl wret @I aiz 3 afiz sefl wret A sier & ailz A g2elz R wr g

SHRI TATHAGATA SATPATHY : Sir, in the Business Advisory Committee we had decided to apportion eight hours for the discussion on the Land
Acquisition Bill.

Sir, I would like to know whether any interventions by Ministers and the time taken by them, half an hour, or 40 minutes or 45 minutes, will be
deducted from the eight hours, or it will be counted as if it is their party time, or it will be out of the total discussion time...(Inferryptions)

oft enifag e @ ammorofter Iureerer oft, 3 21 2foNeror afeiferewr wr msft urdt & A gosie faRter aszar g & seroT Rt safen oft wa g aeiifes affiforenr @ urar @aror &6t
e 5 ader & st armorofter aicft Sft 3t urer waret A 1w awmme ad 3 33 &) A1 ugen Aaret Arotofter Jicht St 3 g & Ry anf¥as 31 sEnSor cirol Y amagersAr a9l udl? o
¥ 65 Glarch citer Rt we oz &) smuar 65 Gierdt cit A sew Gt wzae o & Az srEnSer @ M AR 3@ we @ E v 5 asta A ugdl ur awren 2 A wrs § B
! e er urf¥er asor A uget 53 @ uR Rrare azon anfée em anuet derer el B reElRE A udgl & aat & F) 7 Redert A ws wwm g e 302 yder B et
apE=icfl o 331 E @1 i uy, ordl ferzar glen R e cren sy g2t 3atgvn 3, 2013 i ajer aiféiforear agar 3 o o Fdtaz Riven @ wn o Rpen 81, 3012 yder Asw o



33 dieor fpen o) asi B¢ 3eel &t aal g€ fe ug 3eior arpr 2, ag Jeier s &) @el 302 ydor A 73 ek, st sroran uidf sz 3ods swreles @8 &) s A Ao
X3 o B a5t uf¥in 10 somd! 3 diwe spr %@ 3 3ud Rw am as 3064 xer owflar, 28,233 el & wenfr 3 oft o ) dwd 3 Adwa dide,
e aen 3w Fvent gorel & 1 goIR vavs opftal ofty WY ik i acr] 3 fpaell & wsafcr A Al vws sEiler a8l & AfFaer wice & e oft o1 3t cler arT o
& fop Roaar w1gera ordl 8, 3 aga &l RederR! A 91 & AWG! 53 AGal 3 Dl G & b Jorchl &1ad ol & Rparell @t AeAd mol Dl, Jordp HU2 pArell 1 s ardl
3) afe a1 A, oY adl o Dl Jwreen o anvdl) IoTEeur & iy uT 3R ySor &t ufkismi & PRt A eXTels (b &l uliaten &, Sit dacl ar #Adlel T e & ) sAD
et 3 foparell gt fesen arn wen oft Fepaon ordt &, 1 srEAfe ordl &, g Aewfer B el bl of sl switer & 21, 32 YS9l ImR & MR W, Aol e aca
St & #1913 uz| a8 Bl & AIDR U Rrar 3mu uz Rrears o@d 8, saafen anu sweiler odl o ur 33 &

Stel a3 ufa Jeliust 3R &, soIch are I &9y aga-3 AR of aat b cftser 7 ol wwst w var & st A welic e § b wdl Sff sl S 3 g FeEmE! B anfiae
TR BIVT &, SI A A A &, I 9 ngofter Isrermer Sft anues aest & ofr & urdt & sreer oft &, & aner Jo1 & 9 At & aliw off romer Sl o Ager 3 Sh-E A e
wf¥e got & o @t &ff, 33 airer dtas Ieer FRKD g GotrenE e &) at eidt wegw s amu oft Jrstener Sft 3 et 2, safem et w2 3@ & e offerdt Jqwen Sft 3 o
&, safere oz 3 & ar allz cell A oierel &, SR 31U 3oel ©2 38 &, 531 3 Sllel, AF AUD! JHAT &, cAifdbel G9I I [RbTel AU $3 ALASYT D! acive ofdl ool Arolofler
il ot @ & @t PR 3 waon aem &) sAfee 331 IR & 7p snft oo RersT aidl & @1 Al anu 5 RISl @l A o o s Al aA cel 3 Ul P AGAA &l 2l &,
il 331 *CTEer wardt 3t a1 S anfiae voft ren Sieaarstt an o1 /5 amu ¥EEer @wirct o oft 531 ue aal ool @ dla ol Jer asd 8 a8 Reerb Bl 3 @2 33 8, s g
1 Y oI o 1 of oY, & ool A foremt 3fie uzauarall 3 @8 &, Afdpat YT So1 Sirerdr & b fepords f&d 3 anu 521 a3g @1 awender o 3 &) A1 aen ol 3 s fpareit
ot gpaicon ft oredf 3, Jrrer A amaen ol 2, Al B 3 ad R, IR yZer Y AT A A o 3 3 gbt 8 4€| (@)

HON. DEPUTY SPEAKER: Nothing will go on record.
...(Interruptions) *
HON. DEPUTY SPEAKER: Sh. Dharmendra Yadav address the Chair.

oft edfog g 3 ama @e 3¢ & R ol @I 3 SN, WIE T it T Aor, aE I Wi il Ao A ifer T A w9 il gan, ot o aiftrET Y swhor R
@Y arr orét et arer aiftiformar Sit, ad 1894 & arc ad 2013 3 @omrn arn, 331 gz U¥ o1 B cell of vl Riewor @ gomn, vw-ua Helerer g, a6 adwaly A
acel A wif¥er g3m A siftroion sl of FilwR oft ordl R siie 333 asil off Brsa ) 3 goor FwwR of #A FdoR *ff R o Ron @i ot oo sa
rftrforrar a1 uretol @53l Rl &t siefler dase oft Raard &1 afdver 291 A5 aice 318z 81 2@t §, s &A 3l a8, gy 291 & et 3fle oo & @ s Jo
a3 Roameil bt 25 @539 aircret wet, arn Sit aiftrodt sterft asyon, awm 3a Rser wr affan surneRn 3 A aomo @t aarfer om? Y ot ad 1894 3 off ol san
e

18.00 hrs

3T @ I el o 23 &7 aiftroif¥el d Hu2 Hoear ordl aer awon ) wiiaur w1 sREe ol 8 Ao, o aen @ Ao 37 As Band odl & w1 3 smdsw: ot @
diefIer $AM dIg awn e, sia wfa2ur o sPkde & ol dem B3 82 wiojot ot Rl aes oft Roamweil 61 sweflor & eft sme, gaer of aer sa Rk B e gl R
2, afew gardl szwr A arier 2 [ s aift fren sy Bior foareil &t sieflor aiftese 21 28 8, a2 A fpadt oft forersr B ameerar 3 &8, A w1t ordl 3

HON. DEPUTY-SPEAKER: Now it is 6 o'clock. If the House agrees we can extend the timing of the House by one hour, that is up to 7 o'clock.
SEVERAL HON. MEMBERS: All right.
HON. DEPUTY-SPEAKER: The House is extended up to 7 o'clock.
...(Interruptions)
off whtog argal welew, st Ag Bl 3wn of w2 & 2 @ o ol Reaiet serrer 3 st 3z of & seflor arftar &t sl .. (caeer)

SHRI MALLIKARJUN KHARGE: Hon. Deputy-Speaker, we have got our Party meeting at 6.30 p.m. So, he can continue tomorrow or he can speak up
to 6.30 p.m. ...(Interruptions)

off eifog encaz 3urens oft, 3P wet $ e @) o e &, o oft 7St o amafer ordl &
HON. DEPUTY-SPEAKER: Other Members can speak.

off ardfog agas s18lGe, serel s e u2 yzeiz ARt & siie aa Aewz A Ko yrelorr wea & @ 53 aiftizr feren smey snezvfter #idt sft of 2rgor 3 wal en b @1z @I smufer
areft et 33 gy oft fen smem anc2vfler id Sft, 7 amuwmt fpamer dtar B Fu @ Swer g Afdver s AR @ wiYa @ B arG Jo1 B vl Bt orerRl A I wen g9,
amueht Bfd a=n 8efl, ST aereTel AT IRl W2 A &) A3 U ier & K s age sgcayvl e & i 531 U2 sefl sicaarstt aid ISy ama 531 2ETEar @t 3 of Sme ar
531 arftrar efifSne sy iEcen O aet uz 53 slaGdl U wal AW &, As ol I &I WIS DI ofdl &) Ul o1 Bl Sfotel of agard e 2, 3 P ot A Awa ) agara
31 sarasiedt oft cre1 orf oft, @gare 3t afie oft wwr gu A aNue agada & arg gaon oft 3kt Esty sarEr BIfet amse Sit @t oft i 3fiz Fdean Sit @i oft Jom, Al amrst St A ot
areil @l 3ol 351 2 Al =N ool 281 o [ Joreht aneil 9, Jo1db ads 3 B G ordl emy Adean St wrzwell @ fifar @z 28 &) anu sildl & anarn & ard w2 3, 3y Bler-2At
sifter vararR @3 sEkd @Y anarT 39t o 3@ &) &ifet Sft govien Ot fiiar w2 2@ &) g @A 5 amu gxien 3 wiar-am Ieher e on 3@ F di i g &t sefter @
aiféepgor wot om 38 &) & weft and anuds e 3

Furezrgt Sft, 9 521 9l W2 AR GRI ol a1 Aeiteel sftforRET wr of dvael Yl R @ g, afew  foriger oft war & fb se1 aiftforer @ after o) PR 21 siftifore
@t arftrn ofel feren sesn ot Gor 3 fs2ioll &t afie serar gdon &1 skl &3 el Al PR 3mu waa [ 11 Rozmor &t aft seftor <ft smwell, 32 uf¥ar B vw Az o
aitasdt <t smesfl, 321y Sfiaor & Bediert 3o, ... (RKmmn) Y2 g ol far srm) 3nu &t xn 3, Yo i Joiterar ordl 8 gorol oft aiftiforer @ et 3, Yo @IS gor
ordf 3| anmuent Rl 6t Rredardt deft aifdy) v el Jgoma & 2 & fv PR e ot & dt 33 fw offar @ Sooma @52 @) Roareit o amsftder Rozren oft Broem sa
5131 AEAA &) 5AA Ioip uf¥arz & eilell @l Asf-A oft freeh sl orrt siftwr oft JpRfda glom 03 aga w2 ysma §, fed A Awrsen § [ 531 wer @) aeon afge iz
& A5 Y 31 AR @) aifter & as3 ot ajer aféiforemn 2, 331 & ap) 28a don arfde) aeR B ordf gan i & aga Brderdt A Irar vt & eeill A @aen argan g R amu e
fegu & a@ifder wedy Sz ofifore, amuat uar o smeen o affsaz ARG awn arsa &) St difdsr @ @ ater &, apr A S & da ad Smust @ Ied U aa
sty (ccenor) anft o ol Rerst 3, aver g1 et @Y urt @526t B aig Sorn B dia on w2 Rz Jom; g apft oft Seifga 3, Roael ¥ a3 fgg @2 dAifde) as smwwr
aswar glem) it oft apr am 33 aifter ardl @291, ot urr Wt B arg s b dta o a2 G o, st oft uar T smeen [ St Bt St awn argedt & Sterar @



Rrara Sftaen 2w sterar @t frar sfia 791, oY fsarer e 2 dor 3 ot i ordf &89 IorEeur & i e cEES-APRT BaAYA-d &) 3a1eWT & dle w2 Awd & awE
uf¥elisione &) AfYer it sreme, B aal o @ «f, ¥ aga A sger ) smu Iorh! growfdr Sfaw; asi B @R o S yera e, sma 3 $Raw; smuer dl.dldl. areif 6 80
yferora aforer a1 <t 8, 70 gferera e arclt oo a1 <y sone i off @@ @s 22 & sfi Sor 3 Jorbt urdf aen w2 i &) s A aen w=1E Aol &5 Aswener Ris Sft Bt
Gladt oman & =1 Sorchl urct 3 Jorcht ara ordl aoft o 2 &, ue A ol wen &) s A sIreIar A5 ool &t Sirer Fapel &) don 3 o w1 fder @ifter dlon aifde; Reamel & e
Sil eIell Wiofot 31 28l 3, a6 fdp2dt dler uz ey ordl dlon aifde) @6 sarl sndier 3) snuel HSI dlerol @I Aol [, 3 e 3 snum] teeae ar g

oftaret Zofler Foter (Jqdier) : eroemars, Iurerer oft) & anues A 3 v Al Ascagul a1, o A1 & a1t &, sardt 65 3 70 yferort amardt & Sflaerenmuer @6t ant &, w8 IoTol
aradl & 35! a8 el Il a1e an 3@ & foreras! oIt oiiel asIge o} en, fediol Bogedret @ a1 Fassil &t am & oft; user Fas91 sy S, ga Afere &, d I 02, a
w1l & ol 21, Sere 3, astt &n i8N &) g sas Roarel &, Sl el fgold A I6ilel WS &, dd &ais Ue 3 llslol Sl & 3l Acuel i 45 ool @1 vep &
GIT2T 311 3 A1 & - SrT Jelomfel, Rsrrell @t otavr, Felemfer @1 faxsre, @t & diondt &t swe) 7 43 gu aa = &R, oeg wrea of aga oo ®a1, B des seft ardt
ard fépatrell & ar 3 @dl, 3R A orefler uz oft 3adl at fifa u 3 sa ler 531 srender @1 FAwelar A Aol Acard 3 amE ardf & e Acard @l [ o elemferRl
@ BRI f&eie aEd 8, RRrb Jom! aga sied! 8 st 52t wrur 3 wE srender TR SR 3

¥ amuds anean A Az A Steton sl § Ry amer B Gl i aed B 1 3 war orn & Ry 521 2mer Acdt A Rzell a1 alssian 81 2a1 8, A o Al Blswz Sen donen asa &,
Jooft Acror arad &) A aweft swefler fiess o Aaws dier ude Awz 32/ 2w A awe spR-a2R @2 3B 3) 31 e & Ry aia B 40 ods oo, 3om@t 80 yfererr frfe iz
3 Rozier 819, A 9153 B 2w uerRel w2 33 & a=iifds orn Weft I aavion A orn 3 3R Rower w1 Wt 3 dlssion &1 arn & oY 2 srenSor awil cRN aRN 37 lol A1 DA
foramat & Sl e A e e 1 B e sefler oidl Son areon & wier 2 Yo fseier 2 St il apudarer B e seftor ordl San argen &) HIFT arsne Sit ager adl-al At
dler 38 4, Aftvet as1 gaa Aen &, a1 AAST @ a1 Sias? agi & Reifer @) s1%3 sorsion arfde; F o wxdl § fo Bifterae iz ah ¥ 303 foae, asi @asr @1 @i geol
¥ are Stafter aerand &Y srht &, asi Yerd wi YiSiae enrsy, gn dler st stia £ swfter RemidY ast sere smu Haedt cems o gar eler seftor Remidy gar selsll &t ard @ g
adl-adl art 8 2 off s 3edor i), Rownell @) wriaT dlom, amy swfter Afdjeur w2al A uad SNt 3elor gog ud &, Brell diaft B afiz si¢ el @og &, Jara) areg waa B
fere amu sefomferall @ aell ol et 3?7 wieft 3 A sarfere ordl ood aeiifds asi Wew ol 3) anf3ae s sidl B 40 ©As anardh oo worn arecdl & A Wl aen avis 3 R
seroft sred areanden erren s 21 87 forfdier aite A Rvaner awoft sefter guar Sor @ denz &) arz e Yo B ol ant ws 3@ &, vt wler 2 oren war fpen &, ad 2013 ¥ sa
el ot 33 agras? ane sp fsar &) are s a@li, Weft &t spflor wAE Fuel B ana Rasedt &) ardver Ye oo afiz den & 3t ga s anerw & 5 s ama swefler w1 aen dren
2 Rszmmer A sy, o0t swefter 25,000 sue =n 50,000 wuw 3 eft sneft 8, Rese 30t seller uz Aol goiel B arg v @5 Bue 02 323 ot At o w2 Ao 2 3 ufa
o3 aprRIc waar B oMfdrer w2 23 &7 amu we & b ga ar s 39, 25,000 Fue B acd & vw ar Fue $ 39 o Resz ast Rifeser g &, aa 33 3aw1 KRR @zl
ordl & &

& sy waon gt & Ry a3 & RO 37 anu genmd 5 Yerd B ¥ R Qidrac E, St ds vadifirer B wrr F35 gu & s g0 B a3 Raer Qorac &, Sht
d's vadifsionr &5 wrur X gu & 5 asi & aler seflor 31 B e s ol &) Rerer s3e aid iz seomfer ol wrR 5 v swflor A 3, 368 fvarel A @ 3w ol
arent &) s 21 A e e e, Yo A e Ber e, s 33n1 swelor a5d), Afdsar Perer s3¢c ¥ e siie seleonftrll &5 e fer endd o) gar 333 sgare ol 819 s3ft e
A s SN Aeluat e 8, as Roael @) s uz @k a1 wm w¥wn)

& At B @iy 3 weorn awsedl § Sfa FWerel slGtfdia Fltor A, Usira G 3205 usd Mot B fRfden war s e, st w1 Rozrer wa-fEor adt Asoia ©Rb &1 Sjer G A
aarent en 3ity 33ft 3 ydt ssan ey Yftaferel & e wile seiT of 368 d-fone G fwen s war 5 anud srfler uia @dls Fuw 3 R smeell, anu el seolt dgorT w2
3% &) ug frene 2 doma 5 arst ast aga 3 U3 foore, Bed &) wils suy, el wds suw swog e a1 sawmn ubdua g gan By 3o8lal anfden adle &ff s o su-3e
@3 f&am aier 3 g gan fp ag AR 81 srny saly guret i} Sft gorz & anr @ & fowner ot gorz foamweh & stz sad senar 33 go ol s &) 333 gor dlor: 33 43
& &, 3am1 oreflon @ Prasen s anst o 3 adt-adl sidaht anf¥ai &, sesrer 3, afdser aai & andl A seer 5o o191 & Orps 8l am &

saTR1 91 ot 65-70 yferort ity w2 amenfya 3, stai Pt & elell @1 Alvca &) Jordb! cngll w2 eniEap: & YoituferRl 3 IePmferl o) wre ugarel b R ot as Aol [
el &, & s e 9 8 safee 23 swpcaar & e, B 80 Gled dien e @2 28 &, 33 adl asa &)

3 @-eftor Al a2 aIesY e el eagal it fver dos @t 3 amen B 2rsfla sk Sft o aga usd anfdarft s switer az Sl WY el i e 2, AaT B FAT B B
IXT6ll TAiE 3 S Jealel 33 axs shflel oidl 3o w1 Waten fsen $31 S a1l Slel-alidlerol gu; fa Isita siell oft A5 spe 3 sifdener 3 73ai sioleer gam 36l 1992 31 "dan’
Dlafol Tolrell IR FIB e Hforfi fven srn @5 snfdartt ageer ufyan 3 s son 6t el & Ron swftor @ siftggur s ordf @ 3y arg 3 e sowie 3w
5 Brret e dfereif3ias Haren e 2 anfdarht seftar @1 seameor Brd anféarsft @y sz ciftpert wu 3 whmafea gemp: e Afdsor 3395 @i it 31U 26 39T ol 28
&, &1 At et 2 [ sitfSor 3 aga M2 Frotor B Iedr ot a3-a Ielemferl & wrur afiad 8) sweuds 3 oft afdad 2, 3 Rt seiemfer @1 omr st ordf Ao arsdt; st
setomfer @t 10,000 wass sufler anféw afiz fvaft @t 30,000 vws switor aifde) 3ot anfdaf3ed &t swfter w2 wesn wor A e @rg srender aen srn 3, fdvaror & f&a & e
ordl oIrn oRn &) $fee a1 srender b Jeieuftrl ot wRIsT ugame I e orn srn &

3 v @A 3 weon gl b we arender 331 aop &t wne e & s aidn amifont [Jeor wr Fuferder e, ast o1 &t xmei ¢ff) 301 w6l I e BT O o 3EjE ast
Usftuferll @t cress e &, Al aai B ol A wad & R 3 e 3 5o wad & 1 am il Sefter argidl ga1 & 831 791 croren 8 [ anst O gl 3 it it B aeg A w2
38 & U5 arsde SRIA T 3 d3E B ARTSIA el LRSI 3

# a5 weon argeft s wiorer 2 fere dtar &) aga Mt =it swfter &, foecht 9t &t &, Srai seiewmfer 260 ol &, iftver @¢ vovs switer © ween weds 43 §) Afdver g1 Fereht
JuferEdl @Y Stee ofdl @39 wiefel JFads fore &, Afdpor Jeliewfere &t 2reufer u2 emar ordl dler 21ax)) fBremal uz sufgal3el &1 spfter &, aai 1 wfersr Awuar, efiar afiz wikwen
g

¥ 3 31 el a1 Few @ gu weon aigslt b e ! wanR A B R &0 4 Sierd 2 b Jeelifen $3 acdl &) seElemfrl @l saen asra o difse e der @l
Jffaar arclt sefior &1 Sor A gy 21 sme) am aiifSoiar A5 anepr A =16 fer e &, 3nuw) Faw don aifée @ anu &ff adier 9 faeett 3 3w 81 sm & 3fiz 3121 e & [ 3 da
el 3t gy fyogzare 3 2w 2l smeal, spr st aes A Rerel &t swfter uz aeer WY seft A5 amer F aweft @ T adt §) wowarg)

oft arercicr arror (1e2): IuTeIgT #BIG, A MUt AL § Ay 3nuG! A ol wi JieT em

aeIGe, A6 ANl Uaelt orere I goftuferll @Y wiier ugare! aren oe1 2a1 &) 521 Jeor 9t awfle afiz apftz & et &, sita aiie st & za1 §) Rvammer aclt @Y a1 a1 oot 3en &) I



altores &a Sit of off a1 ajer Area 3 a1 8- uael 9%, urell iy, #raT era A, Ul @Y far @1 gul, Far @ F @ Gl s avdt @Y 7 @1 oat & swEn &) A B o
lorr ordl Al 3 3z a1i Y doror @1 aiftis12 off fRp2ft o ol o wnfge 3 Rvarrer aY usel A £ Wowelt @z 33 &) v Al usd A waell & ana o e B aorg A wold
8l o & fopsforn Ya-da @2 amedt afeel 6t onfeai @2 32 &) Juz A GlEd AR & b Aeer Famtieree afteer B RAé @t ap] ol 3 o2 okl &) Joro! Bl & aa
ordl farer 28 & alie anu 3o owflar dleral @1 aiftrer o @ 3 usd 80 udic Rpawmil & Asafer & snavermar aifde off, 3@ @s 28 & 5 &1 s Yy ordl, & dl smue!
e o5 amueht sefler ur aveslt @2 RN 3, 320 JFMRR @2 R 3

AANER, AB WICN Slofel 3) ol T3 det B a1 3 o aieol & oo @or &, A arel RAwE & 3k @1 Hal 9ol g &) WA DI Dlofel A 3T fA5rell @1 Sl g &2 32 &,
3P iy 3 9IRGB DY oft sicren ordl &) gy So1 3 el & v Jad & arg wER Y JAIDE & A Dol doIrRN 211, Eifdsor Wit wlor 3t Aot am srlt & f5 5 aer A
uscl s Wi wron &) doid I agara o sera s @2 3@ &) 3 amr anceft it B aew A su fier @1 Bt waw g B o el Ao A dicanse e e,
3 o1 dact v wied o doidt w1 wner RBen eny ag doma 3 Rees 2 s Rowreil & wd waerdt 3 sarmn st BRAD srorch ger &) as A4S &, gre el Biféd ot
aeiiol O fére) & oreIG dota & fepaell O acdl @t sTel Garol b oI 22 3|

#AaIGe, 53 et & foRte 3t 3 X1ST 830 &) 3PR 531 fiel @l IR @A o o dl O odl [@eEen) so4 a6 [ auA ool 2e1, e gy S91 3 fipame el ol amel 8|
ATeryEl sl aay Sft 331 @I U2 Sitre-#i? U2 Alic)elel ™2 38 &) Joalel 3D eI eell f&en &) aarst urdt & ur ersat @A &, difdel widar v b aneet &, R oo et
31 adt-ad] ari @l on Jasd! &) oral o ugd 3fd, asi ugd @i 331 3e9lle 8 [ diondt arel s Jmelt e 31 il 3R PR sl TPl Al dot off ervemr o, @Riifes difder A am
féau 31 ®391, PR f&e 3 HH1 Al 33 T=e A Foke 2 olee 36¢ el arel &) 3 Wi 35 AeE 3 AXBIE 3 S Aol I BRIBIE B al 3 Yol diadl § e-

3R e W1 ¥e GA arxr A wAST ure e
fepamell 5t warell A smra agrer A sz R
HEaE o citell ot orras 3 gar ase foem &)
et @1 ¥e Ricton avat A sirorn anféw e, aen Jcton @ @2 & 37
WA tel U I cof, Faraflonerst uz ¥ eof,

15-15 ara s el & x1d 3 @a seraral acl 37
3ia oY 3zeor? oft acn df3ne, aed (o ava s ardt 37
Slot-trol 2stelt 9 eflell 3 -1 Fud 3ur @ ferm
fes2nmall ot seftall @) dlerer @t oft aiffrasre & frem
fsamer et Fagslor as2 32 &, elel sarrst A o a2 32 &)
gerretdicf} Sft RSl &6t i3 vz 3 &)
aren el Y arer Bl e wr & amer ad 37
eredt Y uz & aen &Y, ared et asa a6 ady 37
Ua @) adic a3 e a1gt afiz e ot dadt o1,
aigon€ 3, sfswidt ol, arfldt of aitr AdsEd o

tsita @ wafe @32 R o191 aiie Haz &t dlardl of, sidons, s, sjseT sl AAsend of, A4St A anr A Ry awn s oS due oft a2 aelt @, smr sneHt o ao wt B
alI91 U2 31391, ga ol B3 o1l wiefell B Awg 03 8l e 3 snarel 356 el &, a0 3eell 32 wdl ordl sel ardt &, Rierefl 32 amu uE oidl anel ardl & s sed R ava el

ardr 37 ager-aga gfeen

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU): Mr. Deputy Speaker, Sir, T would like to have your attention on an important
thing. Are we to be relevant to the subject? Do we have to go around and prove that the world is round? ...(Interruptions) 1 am entitled to my
opinion. ...(Interruptions)

HON. DEPUTY SPEAKER: Please take your seat.
...(Interruptions)

HON. DEPUTY SPEAKER: Please listen to me. As a Minister you are asking this question and I want to tell you something.
...(Interruptions)

HON. DEPUTY SPEAKER: Generally, we expect hon. Members to speak on the subject. If they are going beyond the subject and adding certain
things, we cannot prevent them. If it is unparliamentarily, then we can prevent them. Otherwise, he has a liberty to speak. We can only request
them to speak on the subject. That is all I can say.

oft 2191 Fotor (#dgan) : Sureest adice, 1894 A arg s o1 Gt Acar B Rownell & Rian g€ 2) usdt off sicar et asiedt &t o o, 3@ ag gdhe.-2 iz g dte.-2
& a1g ool W &) 4s v VA1 wiojol & ot [Qfeer ww A oft wst wige 2 iz [{Yfeer ewr A5 wiopell @ gu wra 120 el o sa Je1 A acrt 7 & & vw A
Jarst 3 ordt anclt Ry goftuferil O @iy 3 arereener i v weaaa &, it arcar ot 81 &, ora faseft B ez A acar grar & &Y A omad &, 2y 9g2 # geen & orN ik cleen B @ A
goett a1 o A goftufer e &2 3 omad & 3, wuft s, wift 3ur omaa 3, Afver arad Gleit B a3t & F, ad ag 2T et & o fuer & us fsft v B a2 B mftrr ordf
&) w6 aga X W AT e usdl & [ rewr Brrht off wft &1, drar fion oft ast &), s wdl o adf forsft aret stz gufluferell & 2mer aiar afie Ridifery w1 el avdf or



ol fosur gan &, <16 v o welst & afiz &1 o wolsT A s ordl off Aapdl, &AW 9 A4 ...x &) qale Iférl ool Bl @ v @l Ioc) oIl 2, &2 S 3o dol 3, e
affereei azn gom a1 ordl & v o1 v .. ¥ 8, & 2 il Aal s Agel 9 L. * & a2 g Qo1 s AT 1 3 el ... (caurel) & aged &l o adid A wael Arddl,

HON. DEPUTY SPEAKER: Unparliamentary words cannot go on record.

oft It91 Forer: g serureRmiedt ordl &, gwol war b & 1 e, Iwewgt oft, AE waraa &, swEr A w4 ... ¥ ug wema atyaret &, sl serfetded oes o ordl &
cIfépot 3 JAIRY Ueb PG S DI AN o5 a1, T2 3w e & - Brrbl ard wds, 33T au vw, Bribt ad ¢, 33d a ¢ #31 v ad A i ol el 7 &
Fstoflfere ool goira & uacl e dickd & sl @G # o 81 o & dl @ & oiier 3201 ofxren &t v ot & [ sard srarel wolt v ordl Zadt sz &1 sdlen aoerd 280 & sl
fibater 2ad )

afd fep3Tel U2 @@ daldd 8l 9K, agd odi 81 9| & U dld oI%2 Mmgoll dissl b el SId &Nl &, Y YSI &l agleld 8l &) Sl 32 b, e, Slol @I 3T e ol
@1, clfébel 3/ eI & {85 Stel 3fiz el Glell @1 sel e sme iz Jeiemfer da aen Rdifern deq, a1 dq o AR ©3 B Adel delRI e, 391 el S1Y, Sleldd, 3T
elfacie, 1 et arruron At aa orft &) Iureis #ela, & Uh Al SIF2 ol Al b g Sit shftel & e Rpamell & guoreres afie Sftaoreres &) ama fepaft ot gorafes sfie
oftaerarfes @t &1 dtor At &2 amu Sor w1 RApra o2 By fsrar S Riar st apft 2 o) AscAn atielt, o wer, o aegR ot A Bgrder & ad A @
fgeerer, Egeae & a3 3 a3 ©fY, Bgrae & a3 3 a3 3ia sz snenfene s 531 o1 & Rpaell & féw, 321 Sor & ol & fawm & e adion Rifera 33 &) dfdar
F1Go1 31 dool arcl it &3 ool &, Foreht fRiar Rt @ crpz 8, 3 oft Riar &) Fureersr i, guifoer 3 3y veocr & ol diar swefler #ffy s ga1 80 dten spfler uz an a1e &) s
forert & anot A arg ofl gonz A 80 diar swflor uz gardl ReAeHt adl 3 Roarmel & Bafy smuad & swar A aar aan & aiiz 7431 oft o 3, Do oridl & B o aidl &) Afdor zar
wgoll arddl o B R <6t art st & 28 3, anu 2ra efter adf of el uS-frA eftor &, ot & aemon arsar & Ry 82 yftrera xférar, wiren, srazas snfaBrl B semds & 3,
a=ir @rvr & R amarndt B g, sedtoht A wrerar A 120 el 3 Bgaamer 3 anfearfded w1 Riorr aidl gam s Rarn & arer 8t & o Bgeamar a5 S arer anfearht &, s
et act snfeardl &, @i sufer, ol 3z arsisa ordl en, i gare 9 ansl qas aig ool @it @i Jare 8], aig gl # Bl siidlerol gu &, Aad aifer ofuvr gzt
¥ a1et 3t afe sefenfen, didmfer sfiz den B grr ge &, of anfdafel B otuur aiftras Jwcen 3 gu 2) ofa o Ut A Jufer, AR sorer, Seftor o W ardsrg oft anfeardt @i
fRrastar orel 81 et oY amu R Risrer 6 arr @Y 87 @dly anenfeare, @dly anfifos, wdly Sftaeugfy B fAva a2 w1 Bora den? fEgzarer 3 amuds ura Raer 61 Reofl
Siafter 37

amft Fofier it 21t e 3@ off @5 oft et 3 Favai-Fast somdl vars sufler dRmftrRl ¥ widasa & &) sa welaa & Riar srwR @@l ol wxdl 37 fRsaa 33 aer &,
fro1ds fRieclt 3 wilarsa 27 3o welaseil o) aaf ordl frn s 27 Afer aia 6 3usnss swefter O A ma 28 B e A B awer w2 3, ot #2A A eErn 3 B aza A arz
oI [Egeearel a1 el $231 Aserz & 5 wifdszanrel @t aliefl A ves a2 3 & 312 Sirorn) Egearer 3 e A ofer w2 Rvaell B aftrarel @l @ ofdl [y S Fasan &) 28 o,
3 fere opflor 5 asft ordl &) didg ara gegaer & s smpert & aa anuds, snudt gferot gan waedt efty oiyg and aNdl &1 Brer aer @ ar-ar war &, 3 A Bieren st
foresrat @3 &, Rl aredt arer a5z & otz smaur & &, amuds @iy 3 @ Jor 3 wivdye meer B awrern w2l G o gor 3 ) sadl Rion amuast wefl aifde @ s g sds
aolt 33 &7 forfier a0 A anu silsraror i Rvwrer &Y arer @ @ &, amaor ot Aserdtor 3A B, gloren A anud srcor amur oRiG anft W1 of 3 ARver mud sie g Few A
frf2rer 20 A ager 28 &) s aner & ager Rien anuest Aoft anfde afiz § snua) amwens w3 X6 )

& ehor-are art weon argem 2ad ad} ar, af anu 21 aRO ¥, SPRT A aen e, awr war, aen wieler ey, 3 @id A om A &, smu 70 yfrert Roarell A g i,
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SHRI JOSE K. MANI (KOTTAYAM): Mr. Deputy-Speaker, Sir, one of the founding fathers of the United States of America, Mr. Thomas Jefferson, said:
"When injustice becomes law, resistance becomes duty." If this Bill is going to be passed without proper amendments and if all the clauses which
are detrimental to the interests of farmers are not removed, definitely, there will be resistance throughout the country. Having said that, I am happy
to note that the Parliamentary Affairs Minister had intervened today during the discussion and said that there would be amendments that would be
pro-poor and pro-farmer.



Inclusion of Chapter III-A and Section 10-A in the proposed Bill gives the Central Government a free hand to acquire land for the large ambit of
projects, which it considers would serve the 'public purpose’. However, close scrutiny reveals that 'public purpose' as envisaged in Section 10-A fails
the test. It includes loosely defined projects with a broad scope like social infrastructure, rural infrastructure and industrial corridors. This Section
gives a wide discretion to the Government in notifying any project as infrastructure, social infrastructure or rural infrastructure projects. I think the
inclusion of Section 10-A completely dilutes the spirit of the Act in one stroke and gets it closer to the unjust 1894 Land Acquisition Act enacted by
the British. Apart from the Defence projects, none of the other types of projects must be exempted from the Social Impact Assessment, discussion
with the Gram Sabha and proper rehabilitation scheme for the affected people. This Section will also enable the Government to indiscriminately
acquire multi-cropped irrigated land for the development.

Sir, the private colleges and hospitals can also acquire land for the sake of 'public purpose'. 'Public purpose' in this case would be 'to provide
affordable healthcare and college.' This Bill does not provide any compulsion on the colleges and hospitals to be built on Government acquired land
to provide quality, affordable healthcare, and education to the poor and downtrodden. Mushrooming of expensive colleges and hospitals on such land
is not going to serve any 'public purpose'. This Bill does not specify or say that such private hospitals, schools and colleges are exempt from social
impact assessment, but they too can overlook the procedure by saying it falls under 'social infrastructure project'.

The Bill waters down the five-year time limit put on projects after which the land would be returned to the owner if it remains unutilized.
Amendment to the Section 102 changes the clause which says, "The land will be returned to the original land owner or to the Land Bank if the land is
left unutilized for a period of five years." Here, the period of five years has been changed to a period to be specified by the Government or five years,
whichever is less.

19.00 hrs

This is a very vague clause. The Government must justify the time-frame that it specifies, which must be backed by a blue-print project plan. It
should not be detrimental to the farmers.

Let me conclude by saying that this Bill is extremely against the spirit of the 2013 Land Acquisition Act. It would adversely affect the poor people.
The development agenda of the present Government is such that the development of one is going to be achieved at the cost of the other. Hence, I
would oppose the Bill and request to remove all aspects in this Bill which are detrimental to the interests of the farmers.

HON. DEPUTY SPEAKER: The House stands adjourned to meet tomorrow, the 10t March, 2015 at 11.00 a.m.

19.01 h

The Lok Sabha then adjourned till Eleven of the Clock 443

on Tuesday, March 10, 2015/Phalguna 19, 1936 (Saka).
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